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[The Deputy Chairman in the Chair] 

PUNJAB PRE-EMPTION     (CHANDI-
GARH AND DELHI REPEAL)   BILL, 

1988 

THE DEPUTY CHIRMAN: There is one 
small item, a Bill for introduction. If the 
House agrees, we may take up that item 
before the calling-attention. Yes. Shri 
Santosh Mohan Dev. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
SANTOSH MOHAN DEV): Madam, I beg 
to move for leave to introduce a Bill to 
repeal the Punjab Pre-emption Act, 1913, as 
in force in the Union Territories of 
Chandigarh and Delhi. 

The question was put and the motion was 
adopted. 

SHRI SANTOSH MOHAN DEV: 
Madam, I introduce the Bill. 

SHRI LAL K. ADVANI (Madhya 
Pradesh): Madam Deputy Chairman, in this 
Tery context, may I suggest a change in the 
rule itself that Bills 

for introduction could precede the callingr-
attention. If there is a formal change in the 
rules, we need not bypass the rules every 
time. Let there be a formal change in the 
rules. Bills for introduction take just a minute 
whereas calling-attention takes a pretty long 
time. 

THE PEFUTY CHAIRMAN: That is why 
it is taken up before the calling-attention. 

SHRI SANTOSH MOHAN DEV: You are 
suggesting for the future? 

SHRI LAL. K. ADVANI; Yes. 

CALLING ATTENTION TO A MAT 
TER OF URGENT PUBLIC IMPOR 

TANCE 

Proposed Amalgamation of a Number of 
Mills Under the National Ttextile Corporation 
which may had to a virtual closure of a 
number of them and render a large number of 
workers out of employment 

SHRI GURUDAS DAS GUPTA (West 
Bengal): I call the attention of the Minister of 
Textiles to the proposed amalgamation of a 
number of mills under the National Textile 
Corporation which may lead to a virtual 
closure of a number of them and render a 
large number of workers out of employment. 

THE MINISTER OF TEXTILES (SHRI 
RAM NIWAS MIRDHAV: Madam Deputy 
Chairman, Government's attention has- been 
drawn by some Hon ble Members to the pro-
posed amalgamation of a number of mills 
under the NTC. At the outset I would like to 
make it clear .that no scheme for 
amalgamation for NTC mills has been 
finalised so far. NTC has only ' formulated 
tentative proposals which are under 
discussion at various levels in the NTC and 
the Government. The proposals are also being   
discussed     with  the     Labour 
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Unions     and     the concerned     State 
Governments. 

I would, however, like to share with the 
House, Government's serious concern about 
the increasing losses of NTC. Over the years 
NTC has incurred a cumulative loss of Rs. 
1331 crores and during 1987-88 the net loss 
is of the order of Rs. 268 crores. The present 
trend is disquieting and points towards further 
increase in losses. 

As the House' is aware, the NTC was 
formed to take over and manage a large 
number of sick textile mills characterised by 
obsolescence of machinery, excess labour 
force, bad management practices and so on. 
Efforts have been made to improve the 
functioning of these mills over a period of 
time, but these efforts have not yielded the 
desired results. 

When I am referring to the losses of NTC 
mills, the" Hon'ble Members would be able to 
better appreciate the situation on the basis of 
some facts and figures. Out of the total net 
loss of Rs. 266 crores suffered by NTC during 
1987-88, the 68 composite mills account for a 
loss of Rs. 192 crores or 72 per cent of the 
total net loss. Again out of these composite 
mills 40 heavily losing mills account for 83 
per cent of the losses. 14 of its spinning mills 
are of less than 25,000 spindles and are thus of 
uneconomic size. NTC also has the burden of 
managing a number of taken over mills which 
account for a loss of Rs. 58 crores out of the 
total net loss suffered by the Corporation 
during 1987-88. 

It is relevant to mention here that with the 
emergence of the powerloom sector the textile 
industry as a whole is going through a process 
of restructuring over the last few years. The 
cloth production in the mills sector has been 
declining and the ptowert-loom sector, now 
accounts for almost half the cloth produced in 
the country. As a result, the composite mills 
even in the private sector are finding 

it difficult to maintain their economic 
viability. The composite mills in the NTC are 
affected even more as they were sick units 
ab-initio. 

In view of the above, modernisation of the 
composite mills of NTC is also not likely to 
be an economically viable proposition. Apart 
from the difficulty of finding funds for the 
large scale investment required for their 
modernisation, if" may not be possible to 
market the increased output of fabrics in 
competition with the powerloom. sector. It is 
in this background the NTC has worked out 
some proposals for restructuring and amal-
gamation of a number of its mills. These 
proposals are under discussion at  various  
levels. 

I would like to assure the Hon'ble 
Members, through you, Madam Deputy 
Chairman, that in any such scheme of 
amalgamation and restructuring of NTC mills 
Government would always accord high 
priority to the protection of the interests of 
the workers. 

SHRI GURUDAS DAS GUPTA: Madam, 
the Minister says that the plan for 
amalgamation has not been finalisled. The 
statement says that the proposals are being 
discussed with the labour unions. May I point 
out, Madam, that even if the Minister claims 
that the plan has not been finalised, actually 
the plan of closure has been put forward in a 
well-guarded phrase hiding the real purpose of 
closing down a number of N.T.C. mills and 
throwing out of jobs thousands of N.T.C. 
workers? Therefore, it may be a proposal to 
the Minister, but the authorities of N.T.C. 
have started implementing this scheme of 
closure and retrenchment in West Bengal. 
They have de-notified Mohini Mills in a 
clandestine way without even informing the 
local management in a straisrh-forward way. 
They have sent messages to the bank manage-
ment to freeze the account. It is a well known 
fact. It appeared in the 
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press. I talked to the N.T.C. Chairman. He 
gave me the papers informing me that out of 
13 N.T.C. mills in West Bengal, 9 are going 
to be closed and 6000 workers out of 13000-
workers are going to be retrenched. They say 
that the plan has not been finalised. I can 
show the Minister's secret circular sent by 
N.T.C- to the different N.T.C. Mills in West 
Bengal asking the management to arrange for 
the so-called volutnary retirement under 
compulsion, threat, etc. and also by holding 
out allurements. They are actually 
implementing or seeking to implement a plan 
which will ultimately close down 56 mills all 
over the country, not merely ten mills hi West 
Bengal. They are spread all over the country' 
and this will mean losing of jobs by about 
thirteen thousand workers. This is apparent 
not only from the discussions that I had with 
the Chairman, but also from the papeirs which 
I am in possession of. 

Madam, the NTC Chairman was kind 
enough to let us know that he was ready to 
invest about Rs. 20 crores as compensation for 
the six thousand workers who will be losing 
their jobs in West Bengal and he was ready to. 
spend about fifty to sixty crores of rupees for 
modernization. Madam, the is ready to spend 
about Rs. 20 crores for the compensation fund 
and he is ready to spend it after the retrench-
ment has taken place. But, prior to 
retrenchment!, he is not feady to invest a 
single pie! Therefore, retrenchment is a pre-
condition for modernisation, as I am told by 
the Chairman of the NTC! 

Madam, the Minister says that the plan of 
amalgamation is only the brain-child of the 
NTC or may be it is on paper. But I say that it 
is being implemt-nted now. Therefore, this 
statement suffers from double standards. 
Madam, let me quote a few faistanew. Mohd. 
Shabidi Gulbarga Textile Mill in Karnataka    
has been 

locked out and the reason that is being given 
is that the NTC has not Paid the electricity 
bill; Can you imagine a situation in which the 
NTC cannot pay the electricity bill of an NTC 
mill on account of which fifteen thousand 
workers have been thrown out while the NTC 
officers are moving about in air-conditioned 
cars? The NTC cannot pay the electricity bill 
of a mill when it is moving out to a new 
premises in Delhi by incurring a loan of Rs. 3 
crores and is being forced to pay as interest 
only Rs. 3.00 lakhs Per month when the 
present accommodation only costs them just 
Rs. 40,000/-. They are allowed to spend for 
their new premises about four lakhs of rupees 
every month instead of Rs, 40,000/-. But they 
are not ready to pay the electricity bill of one 
of its own mills leading to its closure and 
lock-out! They have already locked out the 
Minerva Textile Mill in Bangalore and only 
the Court has come to the rescue of the 
workers. Lock-out has been declared in the 
Rae Bareli Textile Mill in U.P. Therefore, 
Madam, the scheme of amalgamation is not a 
mere plan, is not a mere plan on paper. It is 
already being implemented by the 
management of the NTC. They are out to 
retrench the workers, they are out to close 
down the mills and they are out to throw 
thousands of men out of their jobs. Thererfore, 
the point is that they must categorically state 
the social justification of closing down the 
mills. What is the justification for this so-
called plan of amalgamation? Madam, the 
simple argument that is advanced, the hack-
neyed argument that is advanced, is losses: the 
hackneyed argument is losg of market; and the 
hackneyed argument is the inability of the 
Texr tile Ministry to find funds for moder-
nization. But may T ask one question? Have 
you studied the problem? Has there been any 
study team to find out whether the NTC is 
viable or not and, if so, where is the report? 
Without a study, without a proper study by 
experts and by men with expertise, is trie 
Minister himself competent to do it?  Or is the 
stater- 
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ment about the so-called losses enough social 
justification for throwing out of job about 
thirty thousand workers in the country?, They 
are suffering losses and it is quite true. But the 
loss is because of mismanagement; the loss is 
because of rampant corruption; the loss is 
because some people under your very nose are 
looting the national exchequer; and . the loss is 
because it is a deliberate attempt to close down 
the public sector units under the Textile Minis-
try so that the textile industry can be handed 
over to the private sector. Somebody is in 
collusion with Reliance Industries; somebody 
is in collusion with Bombay Dyeing; and 
somebody is in collusion with Century Rayon. 
Somebody is in collusion with these people to 
liquidate the public sector units in the textile 
industry and this is being done deliberately. 
This clearly speaks of the situation now 
prevailing in the textile industry,     
particularly in the    NTC. 

Madam, why is there the loss? Let me 
give' you the concrete instances of the loss. 
The loss is there because there is 
mismanagement. Let me give the; instances. 
Can you imagine the Board of the National 
Textile Corporation a holding company, does 
not meet and without the Board's meeting 
important decisions are taken. Why the loss? 
There is because the mills are working 
undercapacity: 45 per cent to 60 per cent is 
the working capacity. The loss is because the 
production of spinning has declined. 
Everybody knows that NTC can earn money 
by sale of yarn because there is market. The 
handloom sector that he was speaking of, the 
power-loom sector that he was speaking of, 
is the readymade market for the sale of yam 
produced by NTC. But even the production 
of spinning also has gone down. The loss is 
because you do not have any sale policy. The 
loss is because there has been piling up of 
stock of about several crores, because your 
marketing outfit is totally worthless and the 
policy is bankrupt. About 11 million metres 
of 

cloth is stockpiled. You have imported Mr. 
Mukherjee as the expert on marketing. Who is 
this Mr. Mukherjee? He belonged to Reliance. 
There^ fore, somebody from Reliance has 
been brought to have a close look and a close 
knowledge of the inside picture of NTC. 
Therefore, the loss is manmade. It is a case of 
sabotage. It is a case ;o£ subversion of one of 
the biggest public sector undertakings of the 
country. The loss is because maintenance of 
the machir-nery is being neglected. The loss is 
because the maintenance is unsatisfactory. The 
loss is because even the orders from Defence 
have declined. The loss is because DGS&D 
orders are not being placed regularly. Cannot 
the Minister find courage to speak to Mr. Pant 
and get sufficient orders from Defence? 
Cannot the Minister find courage to speak with 
his counterparts and get more orders from 
DGS&D? Therefore, the loss in man-made. 
Can Mr. Mirdha deny that he had a meeting on 
14-7-1988 with the NTC officials for a review 
and in the meeting itself he had expressed 
strong dissatisfaction about the way in which 
the NTC is being run? Therefore. Mr. Mirdha 
is the doll dancing on the table and somebody 
is doing the backseat driving. It is the 
bureaucracy, the corrupt bureaucracy, in the 
textiles, in the NTC, who is responsible for 
such loss. I give you statistics. In 1986-87 the 
loss was only Rs. 149 crores. In 1988-89 in 
three months the loss has been Rs. 60 crores 
which means the projected loss of NTC in the 
current year is likely to be Rs. 260 crores, 
almost double. The loss is increasing iby leaps 
and bounds because the new management that 
has taken over the  NTC is  after the 
liquidation. 

Then I come to the cases of corruption. It is 
a case of corruption and scandal. It is a bigger 
scandal than Bofors. Parliament has been 
discussing Bofors for days. What was 
involved in Bofors was only Rs. 65 crore of 
kickback. But the scandal in the NTC 
involves thousands of crores of   rupees.   
Therefore-,   if  the   scandal 
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of Bofors hag shocked the nation, the scandal 
of the NTC should shock the nation much 
more because it speaks of a story of colossal 
corruption, mismanagement and deliberate 
subversion and sabtoage. I give you some 
instances. The NTC has entered into a 
contract with a foreign country for supply of 
17 million metres of textiles for the year 
1988. The price agreed upon is too low. The 
NTC mills will be losing Rs. 5 per metre. The 
NTC will be losing Rs. 9 crores in this deal 
with a foreign country. And the NTC is 
importing some 200 looms from that country. 
It has been found after some of the looms 
were set up in Bombay and Bangalore that 
the working of the looms is completely 
unsatisfactory. And I can tell you, Madam 
this foreign deal has not been approved by 
the Board of NTC. Therefore, with a single 
deal the NTC squanders away Rs. 9 crores 
from the national exchequer. Madam. do you 
remember Jainsons Clothiers? Do you 
remember the scandal of beef tallo? Messrs. 
Jainsons Clothiers have been appointed as 
exclusive agents for the export of NTC 
products without any notification in the 
papers. While it was known to be 2 per cent 
commission, the Jainsons group of 
companies was involved in one of the recent 
biggest scandals some time back, because 
they imported beef tallo instead of importing 
muttor? tallo. Therefore, NTC is in the com-
pany of deliquent private business. NTC 
perfers to purchase cotton from private' 
parties, ignoring the public sector 
organisations like the Cotton Corporation of 
India and the Mahar rashtra Federation. In 
any case, the bales are never marked what 
quality they are. They are purchased from 
Adilabad Society, a private organisation, at a 
price eiter equal or higher price quoted by the 
Coton Corporation of India or any other 
public sectr organisation. Even the payment 
of sub-standard cotton was arranged by the 
delinquent management of the NTC much 
before the payment for     Ma'Aarashtra     
Federation     was 

made. Madam, the NTC has not paid the 
outstanding dues of a public sector like the 
Maharashtra Federation. But they took 
trouble in arranging expeditious payment to a 
private firm which supplied sub-standard 
cotton. You understand where the nexus of 
corruption lies. It is not through external deal 
in arms that a kickback generated in the 
country. It is also within the country. There is 
a source of kickback. 

Madam, Maharashtra NTC was asked to 
purchase polyester staple fibre from 
Swadeshi Polytex, a taken over firm, that is, a 
Government firm. The monthly requirment of 
Maharashtra NTC is 4 to 5 quintals. I pray 
and I reqeust Mr. Mirdha to remember Mr. 
Chetty—does he remember Mr. Chetty?—
who was instrumental in making the 
purchases, violating the directive, not from 
Swadeshi Polytex but from Reliance. And he 
purchased not four or five quintals of 
polyester fibre, but 100 quintals of polyester 
fibre only a few days before the Budget was 
presented to Parliamnet, knowing fully well 
that the Budget is going to reduce the excise 
duty on polyestefi fibre. Therefore, just two 
or three days before the presentation of the 
Buaget, a big amount of polyester fibre was 
purchased incurring a loss to the extent of 
lakhs and crores of rupees. Why was it done? 
Was it done without any interest,  Madam? 

-iome years back, the NTC, WBABO—
West Bengal, Assam, Bihar and Orissa—
supplied cloth worth crores of rupees to a 
buyer in Bihar. And the name of the1 firm is 
Adarsh Bazar. Textiles worth several crores 
were sold out by the subsidy of the NTC to a 
firm in Bihar on credit without verification, 
was sold to Bihar without security. The goods 
had gone out of stock. When the bill reached 
the purchaser, it was found that no such firm 
existed. (Time Bell rings) Therefore, the NTC 
sells out to fictitious buyers, and as a result 
the NTC has lost crores. Immediately, Madam 
the Minister    may  jump up 
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and say: yes, yes but we have handed over the 
case to the CBI. You  might have handed over 
a case to the CBI or to the RAW or to 
anybody else. But will that money come 
back? This is where lies the source of loss. 
The source of loss is corruption. The source 
of loss is mismanagement. The source of loss 
in the nexus between the corrupt officials that 
rule the Textile Ministry and the delinquent     
business     of     the     country. 

Madam, another case of unheard of 
corruption is that the NTC, Maharashtra 
South, at the time of the take-over of 13 mills 
in Bombay, supplied to the merchants against 
fictitipus advances a large quantity of cloth. 
This is pre-takeover sauda discharged after 
takeover on the basis of fradulent entries in 
the books of accounts of the private mills 
against the provision of the Act passed by the 
Parliament. It means, Madam, before the 
nationalisation had taken place, the mills had 
entered fictitious entries showing that they 
have taken advances from this or that mer-
chant promising to supply them cloth at the 
appropriate time. Madam, the Government 
had no obligation to ob-lige the fictitious 
entries and to oblige the contract that the 
delinquent business magnates haVe entered 
into before the takeover. That was also not the 
rule passed by the Parliament. Therefore, they 
had advanced textiles against fictitious things. 
And it was done deliberately to drain out a 
large quantity of money. (Time bell rings) 
Madam, I seek your indulgence because it is a 
case of unheard of nepotism and corrpution 
involving thousands of People of this country. 
And this problem should invoke interest 
among the Members cutting across the 
political lines and philosophy. Therefore, 
seeking your indulgence, Madam, may i refer 
that on May 5, 1988 j had written a letter to 
the Prime Minister? In that letter, I requested 
the Prime Minister, and I quote. "When the 
implementation of the Textile Policy has 
brought to focus the urgent need of review 
and reversal of the same, I encroach upon your 
valuable time to seek 

a thorough overhaul of the present setup of 
the Textile Department and removal of 
corrupt official and delinquent industrial 
nexus, defrauding Government of assets 
worth crores and crores of rupees, passing of 
secret and privi-ledged document to the 
former owners of nationalised mills and 
arranging Payment of compensation to the 
owners of the mills subsequent to na-
tionalisation in excess of the value." 

Madam, let me give you an example. 
I accuse Mr Mirdha. Let him come 
before the Parliament and tell us 
why Swadeshi Cotton Mill in Kan- 
pur was nationalised on payment 
of Rs. 24 crores when the value of 
the assets taken over was only 
Rs. 17 crores. This is where the 
source of mismanagement and cor 
ruption lies. You have taken over 
assets of Rs. 17 crores and you 
paid them Rs. 24 crores. Have you gone 
into it? Do you know the facts? Have 
you ordered an enquiry into it- That is 
not the full part of the story, Madam. 
This       Swadeshi Cotton Mill 
owns shares in two other firms. After the 
Swadeshi Cotton Mill was nationalised, the 
delinquent industrialist of the Swadeshi 
Cotton Mill had gone to a court and said that 
the shares owned by them in the other 
companies cannot be taken over by the NTC. 
Therefore, there was a case..   . 

THE DEPUTY CHAIRMAN-. Please 
conclude now. 

SHRl GURUDAS DAS GUPTA: Madam, I 
seek two or three minutes more to give you an 
example how the bureaucracy is in collusion 
with the delinquent management. Madam, 
"lhere was a case wherein tne former owner of 
the Swadeshi Cotton Mill had gone to the 
Supreme Court and stated that the shares 
owned by them cannot be a Part of 
nationalisation. prolonged litigation took 
place. its course of the prolonged litigation, tin 
Swadeshi Cotton Mill placed before the. 
Supreme Court a secret note signed by Mr. 
Siromani Sharma, and also signed by Mr. 
Mirdha. That was a secret, misleading note to 
the Cabinet. 
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How could the delinquent businessman get hold 
of a secret submitted by Mr. Siromani Sharma to 
the Cabinet? The note was signed by Mr. Siro-
mani Sharma. and let me quote the note—I still 
have a xerox copy of the note that Mr. Siro. mani 
Sharma had signed. In the note, Mr. Siromani 
Sharma suggested that 'the shares held directly by 
Swadeshi Cotton Mills in two other mills worth 
Rs. 10 crores were specially excluded from the 
scheme of nationalisation and had the Cabinet 
approval.' What a brief for a delinquent business 
magnate ! Not only this note was submitted to the 
Cabinet but his secret note was supplied by 
somebody to the business magnate by whom, Mr. 
Siromani Sharma might tell us—aricl he made 
use of the note and filed a writ Pe" tition in the 
Supreme Court. Even then, the wisdom of the 
Supreme Court prevailed. And the writ petition 
was dismissed. (Time Bell Rings). Madam, last 
point. I would like to know from you whether 
"the secretary of the Textile Department can rent 
out his own building to a firm which is under 
him. The Secretary of the Textile Department had 
let out his own house to National Handloom 
Corporation under his own department in 
Lueknow on payment of Rs. 3,000 per month. 
What more there can be? A clear case of misue, 
total misuse of one's official  position. Therefore, 
Madam, my last point, let me conclude, is that 
this is a case of unheard of corruption, this is a 
case of unparalleled loot, this is a case of total 
mismanagement, actually a conspiracy to 
liquidate the public sector in the textiles and 
somebody is colluding with the private sector. 
Therefore I demand, let there be a parliamentary 
probe, I am ready to place some more facts before 
the Parliament. Let there be a Parliamentary 
probe, Madam. (Time Bell Rings). Two minutes 
more, please. Let there he a Parliamentary probe 
as you had in the case of Boilors. I demand public 
inquiry into the allegations that I have brought  
about.      Many more    allega- 

tions are with me. Let there be an inquiry. 
Madam I demand let there be a study 

team to study the viability of the NTC 
before this scheme of amalgamation, which 
is actually a scheme of retrenchment, is put 
into effect. Madam, I demand postponing 
of the amalgamation. Amalgamation pro-
gramme must not be pushed through. I 
demand the openning of the locked up mills 
in Karnataka and U.P. I demand 
remotification of the Mohini Cotton Mills 
of West Bengal. I demand that the 
Government should advance some funds 
for the running of the NTC in a better way. 
Madam, this is a lamentable story of 
conspiracy. I believe this august House will 
take this into consideration and Members 
belonging to the different shades of 
political opinion shall rise to the occasion 
to put in dock the delinquent management 
and totally corrupt bureaucracy now 
holding the charge of textiles. The textiles 
cannot go in the way it is going. There must 
be a national probe. The national consci-
ence must be roused and the people and the 
Members of the House must compel the 
Gobernmenf to order a thorough and total 
probe and till the probe is undertaken the 
people who are heOd responsible on 
account of the corruption must be 
suspended and must be put out of office. 
Thank you for the time that you have given 
me. 

SHRI MOSTAFA BIN QUASEM 
(West Bengal): Hon. Deputy Chair 
man, though, the hon. Minister has 
tried to assuage our agony by stating 
that the National Textile Corpora 
tion has not yet finalised its scheme 
of amalgamation of its units, but I 
would      also      like to     reiterate 
what       my learned       colleague, 
Comrade       Gurudas Das      Gupta  
has just now said that the process has 
already been started. This amalgamation 
process has already been started by the 
NTC in some places and I would also like 
to cite an example from my state, i.e., West 
Bengal, that instructions have been issued 
fo the local management 
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of NTC not to supply any yarn from the 
Bengal Textile Mills to Manindra mills which 
is basically a weaving mill and to start 
payment on account of voluntary retirement. I 
would request the hon. Minister to look into 
this particular case also. 

Madam, before I dwell on any other thing, 
you would kindly agree with me that in the 
hands of the present Government of India, not 
to speak of NTC mills, the entire textile sector 
of our country has been in total doldrums and 
as apprehended the new textile policy of the 
Government of India instead of inviogrataing 
the ailing textile industry of our country has 
already spelt disaster for so many sections of 
the people of our country. It has spelt disaster 
for millions of common people as consumers 
of textile goods. It has also spelt disaster for 
hundreds and thousands of cotton growers of 
our country. It has also spelt utter disaster for 
hundreds of textile workers of our country. 
And it has spelt disaster for the small and 
medium-sized textile units of the country. The 
working of this textile policy within this 
period of two and a half years has already 
proved that the main object of this policy has 
been to ensure profit to the big monopoly in 
the textile sector to the exclusion of all other 
sections in the country. So, before going into 
the problems of the NTC mills, I would once 
again demand—we have been demanding—of 
the Government to scrap the textile policy of 
the pro-captalist textile policy, and try to 
evolve a pro-people, pro-worker textile 
policy, having representatives of all the trade 
unions of our country to have a say in the 
formulation of our country to have a say in the 
formulation of the same. 

We are discussing the specific problems 
prevailing in NTC mills; but I think the 
problem there is not an isolated matter it is a 
Part of the overall slump in the textile market 
of our country as a result of stagnating per 
capita consumption of textile goods in 

the rural areas and that is due to a systematic 
erosion of the purchasing power of the 
people. Who is responsible for it? It is the 
Government, it is the pernicious economic 
and financial policy of the Government which 
has, over these years, resulted in a systematic 
erosion of the purchasing power of the 
millions of people of our country, and the 
Government is conveniently trying to hide 
this major point in the textile crisis, before 
tbe' public. 

The NTC, to the utter astonishment of trade 
unions and the textile workers, has come 
out—the hon. Minister says it is just 
contemplating introducing a scheme; but it has 
already come out—with a scheme of physical 
amalgamation of textile units within its 
organisation. As my learned colleague 
Comrade Gurudas Das Gupta has already said, 
if this scheme of phyci-cal amalgamation of 
jqTC units is given effect to, it will definitely 
result in retrenchment of workers, ultimate 
retrenchment, in NTc mills and that will be 
another catastrophe for them. I do not know at 
which level the NTC authorities are discussing 
with trade unions in the NTC sector. If they 
are discussing it, it is well and good. Madam, 
now in our case, in case of West Bengal, we 
come to know that out of 14 NTC mills, only 
4 or 5 will be retained, and the others will be 
amalgamated with these 4 or 5 NTC mills. It 
will create additional unemployment for about 
7 to 8 thousand workers working in those 
mills. I would like to remind the hon. Minister 
that these mills were taken over by the 
Government of India and were nationalised by 
the Government of India with a view to 
reviving these units and to make them viable, 
NOW, if the Government is bent upon doing 
the opposite, and if the NTC at its Own 
instance is to give effect to this physical 
amalgamation programme resulting in huge 
retrenchment of workers, then the very 
purpose of nationalising these units of taking 
over these units will be frustrated. So the Go-
vernment should immediately stop the NTc 
giving    effect    to this    proposed 
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physical amalgamation programme of the 
units, I hope the hon. Minister will give 
special attention to this problem. 

I would like to refer to the malady 
which the textile units in West Bengal 
have to suffer—not to speak of only 
the NTC mills, but other units also. 
We have been stating for long years 
together that textile units in West 
Bengal and in that region of our coun 
try, have to procure cotton from dis 
tant cotton.producing regions like Ma 
harashtra and Gujarat, and these 
units have to incur heavy expenses 
on account of freight charges. The 
present Government have retained 
freight equalisation principle in respect 
of iron an, steel and telescopic freight 
rates for coal. This freight equalisa 
tion policy which has been retained 
for all these years hag already done 
tremendous damage to industrialisa 
tion as a whole, not only of West 
Bengal but the entire Eastern Region 
of our country. The Government is 
still retaining it. If you are not 
ready to withdraw it, then, why don't 
you extend this freight equalisation 
policy to other important industrial 
raw materials    like    cotton. This 
would also help  to some extent, the cotton 
units of West Bengal and the Eastern Region 
of our country. 

Now, Madam, before I conclude, with your 
perm ssion, I would just like to refer to what 
my learned colleague, Comrade Gurudas Das 
Gupta, has already mentioned, namely, the 
recent act of misdeed in respect of a textile 
mill in West Bengal. The Government of India 
has already issued denotiflca-tion order in 
regard to the Mohini Mills. Madam, this mill 
was taken overwith the sole purpose of 
making it viable. During all these years, the 
Government of India adopted a very casual 
attitude in running this mill. It has been 
repeatedly pointed out by trade unions that 
unless immediate steps are taken for 
modernisation of the mill  it cannot be made 
viable. But the NTC authorities there did not 

pay any positive attention to this. The two 
thousand workers who are ' employed in this 
mill are on the verge of peril of 
unemployment. Apart from their miserable 
plight, which should be taken care of, there is 
another thing which I would like to mention. 
The mill has an additional advantage for West 
Bengal, in addition to fabrics, the mill has a 
capacity of additional spind-Jage to produce 
about 30,000 kg. of surplus yavn per month 
for sale in the market which can well be 
utilised in the handloom sector of the State. It 
will also help the State to attain self-
sufficiency without depending much on 
others. But this advantage will go if the 
Mohini Mills were allowed to close down. 

Madam, t would like to reiterate the 
demand made by learned colleague, Comrade 
Gurdas Das Gupta. The hon. Minister should 
pay special attention to this msitter. Our chief 
Minister has made repeated appeals to the 
Textiles Minister, the Industry Minister and 
even to the prime Minister. But the 
astonishing thing is that—Madam, you will be 
surprised to know—the Government of India 
did not show even the courtesy of informing 
the Chief Minister of West Bengal or the 
Government of West Bengal prior to the issue 
of the denotification order. I demand that this 
denotification order should immediately be 
withdrawn. 

Now, Madam, before I conclude, with 
tions. Madam, with your permission. I would 
like to put only two questions and if you 
permit me; three. Would you kindly arrange 
for immediate consultation with  
representatives of the concerned Governments 
of the States having NTc mills and the Central 
trade unions to go into the whole matter and 
to formulate specific proposals and schemes 
for making the NTC mills throughout the 
country viable without effecting any 
retrenchment of workers? secondly, pending 
such consultations and formultion of pro-
posals and schemes for the revival of the NTC 
mills, would you stop the NTC authorities    
from    implementing 
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their dangerous policy of physical 
amalgamation of the units? Thirdly; to 
ameliorate the problems faced by the textile 
units in West Bengal and the Eastern Region 
of our country, also the NTC mills, would the 
hon Minister take up the matter with the 
concerned Ministry and persuade them to 
scrap the freight equalisation policy? If this is 
not possible, would ne be ready, would the 
Government be ready, to extend it in the case 
of cotton also? 

THE DEPUTY CHAIRMAN; Before 1 
call upon the next speaker, Shri Chimanbhai 
Mehta, since there are many more speakers, I 
would like to know from you whether you 
will agree to continue the discussion during 
lunch-break as we did yesterday. 

SHRI V. NARAYANASAMY (Pon-
dicherry);  We agree. 

SHRI CHIMANBHAI MEHTA (Gujarat); 
This is a very important matter. We should 
continue the discussion. 

THE DEPUTY CHAIRMAN: You can 
have your lunch, but there will be no lunch 
break. 

SHRI CHIMANBHAI MEHTA; Madam, 
thw hon. Minister has said in his statement 
that the NTC has formulated tentative ' 
proposals which are under discussion at 
various levels. I think we should also be told 
what these proposals are because there is a 
fear that large scale unemployment will be 
resorted to and the labour would suffer. So 
unless we know the proposals which are 
being discussed at various levels, we cannot 
have a fruitful discussion. As these proposals 
are being discussed at various leveJs, is is no 
longer a secret document. In fact, if the 
Minister had told us about them wh'ilg 
making his statement, we could have 
discussed this matter more fruitfully. 

I know sometime back, around the month 
of May, I read in the newspapers of Delhi that 
DCM Mill was going to be closed and the 
Delhi Administration opposed it. But in the 
High Court, unions and management agreed 
for a closure. That was also surprising for me 
because if they were to go through the legal 
channels, the workers would have got around 
Rs. 15 crores as compensation after closure, 
but on the basis of the settlement they were to 
get Rs. 70 crores if the mills were to be 
closed. 

The Textile Minister has also said that 
Government would like to give high priority 
to the protection of the interests of workers. It 
has rightly been mentioned by my friend that 
the entire textile industry is in crisis, and that 
is reflected in the NTC also. They talk about 
surplus labour. Therefore I must take full care 
of the labour. But if the entire industry is 
going to be doomed, not only because of 
labour but because of various factors, the 
whole thing has to be streamlined. Therefore 
when Mr. Gurudas Das Gupta said that there 
should be a thorough probe, I have no 
objection if the probe is held against the 
malpractices and mismanagement. It is a good 
suggestion, I agree to it.... That is correct, but 
how many probes and how many enquiries 
would you have? So come to the Point, make 
it as a comprehensive proposal, the Minister 
is here, let him appoint a Committee of those 
members who are speaking on the NTC issue, 
oft the textile issues, let them have a 
conference with him for a day or two and let 
there be a thorough discussion. And he should 
also openly and in a friend, ly manner come 
out with what he thinks about it. If he goes on 
consulting the officers every time, then psr-
haps he may consult them, but as a creative 
person. which he is, he can come out with 
some proposals. Let us discuss those 
proposals jointly and then come to some 
conclusion. That would give some fruitful 
results. Otherwise we demand a probe, there 
is a probe and then the CBI comes into the    
picture. It will    investigate 
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things for months with no results. By 
that time the situation also alters 
drastically. j 

The  Vice-Chairman   (Shri    Jaffesh 
Desai)   in the Chair] 

But one thing is sure. Why talk of NTC 
alone? Many of the public undertakings are 
suffering from corruption. NTC is perhaps 
suffering from corruption much more than 
others. That is afact because the way it func-
tions is somewhat different compared td other 
undertakings. There are more than a hundred 
mills they are managing from Delhi and a 
dozen or a dozen and half of subsidiary mills 
which they are managing from the capital 
centre. Now the mills are purchasing 
hundreds of things and selling hundreds of 
things. How can you supervise things from 
the plant eveil to the apex level? I was read-
ing the report of the auditor also. Nowhere is 
he talking of mismanagement. 
Mismanagement is a crucial factor. You will 
declare a good textile as a damaged textile 
and undersell it. You may buy coal and the 
coal may be mixed with stones. You may buy 
chemicals and the chemicals may be 
substandard. So, there is a cut everywhere. 
Therefore, labour participation Is a must now. 

Labour participation has not resulted 
through, not because they do not want it—let 
me make it perfectly clear. The Ministry may 
like to have it, but they are not determined. 
But the labour movement is so much divided 
about appointment of the labour 
representative, whether it should be by ballot 
or by the union. They have not sorter out this 
problem and so the bureaucracy is taking 
advantage of it. So, partly the fault lies with 
us. The labour movement itself may consider 
that there can be 50 per cent by ballot and 50 
per cent by appointment by union. They must 
come to some sort of agreement so that abour 
participation from plant level to apex level 
becomes a reality.     I   am  not  only     for 
labour 

participation. People, as consumers of 
textiles, are also definitely concerned with it. 
But we don't think of putting their 
representatives there to represent the 
consumers' interests. Somehow we have been 
evading this issue. 

1 have also been advocating that the posts 
of Chairman and Managing Director should 
be handled by two separate persons and not 
one. It was replied here that after a long time 
they thought it over. But this delays worjk. 
This is not the correct process. When we are 
finding corruption going on, how can you say 
that all the authority should be concentrated 
in the hand of one man? 

Recently I came across a report—I do not 
know; it should be verified; the Minister 
should be able to clarify; the cotton was being 
purchased till this day from CCI by the NTC 
mills— that recently they started purchasing 
30 per cent cotton from private traders. Maybe 
they are doing through tenders and other 
things, but tenders are invited in every case 
and you know how they play with tenders. 
Now, what was the need of buying 30 per cent 
from outside? You have all the arguments of 
course, that CCI cotton is costlier and 
therefore you want to get it privately. Of 
course, the CCI has to bring the price to a 
reasonable level. But how can they do it when 
the CCI is purchasing cotton from the 
farmers? I have been participating in the 
farmers' movement also-and they are 
campaigning that the CCI must purchase from 
them. After they purchase it from the farmers, 
if the NTC, which is the biggest consumer of 
cotton, goes and buys cotton from private 
traders, what will be the result? Of course, the 
private traders know the trick. There is the 
problem of weight, there is the problem of 
mixing up, there is the question of quality. 
Cotton is a very complicated trade—
everybody knows about it. Ultimately it will 
affect the quality. If the quality of NTC  cloth 
is not     good, one of the 
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reasons is the bad raw material being used 
and, maybe, obsolete machinery, maybe not 
so efficient a machinery. All these factors are 
there. I am not denying that. While we are 
adding to these factors, this has to be 
properly  considered. 

SHRI A. G. KULKARNI (Maharashtra): 
Would you please yield for a moment? If you 
don't mind, may I ask him a question? Sir, he 
is a very distinguished labour leader and a 
Vice-President of the Indian National Trade 
Union Congress. We are all discussing here 
in a vacuum and we are talking of labour 
participation, corruptions and all those things 
in regard to an industry which has no future 
at all. When the economic and productive 
force i.e. the machine itself is dilapidated and 
old, how are your suggestions going to be 
helpful to improve the health of the industry 
and help the workers? The better course, as 
the Minister has all along been stating, is to 
have a golden handshake and ask them to 
work on power-looms. That is the only way 
out. You are giving an objective view of all 
that. You are a responsible INTUC leader. 

SHRI CHIMANBHAI MEHTA: Sir, 
Mr. Kulkarni has come just now. He- 
is a very respected leader. What he 
is saying is correct. I don't dispute 
that. In the beginning I said that the 
DCM mill is closed. It was the Delhi 
Administration that opposed the clo 
sure, but the trade unions and the 
management decided for a closure be 
cause by closure the labour was get 
ting Rs. 70 crores as compensation. 
Therefore, the labour was happy. So. 
.such things do take place in this man 
ner. Therefore, I have requested the 
Minister to please tome out with a 
scheme       of retrenchment.      That 
scheme has not been reflected in the 
statement. In a general way it has been said 
that a scheme is being discussed. I said,  it. us 
discuss the scheme. If the labour is satisfied, 
there is no problem. I do agree there is 
surplus labour.   I am not denying the 

fact.   So, I am quite objective on that point. 

SHRI A. G. KULKARNI; There is no 
future for these. 

SHRI CHIMANBHAI MEHTA: There is 
some difference of opinion that composite 
mills do have a future, but the power-loom 
industry, which has come up pay wages of 
Rs. 400 to Rs. 700 per month with 12 hours' 
work per day, while the composite mills pay 
Rs. 2,000 or Rs.  1.500. 

SHRI A. G. KULKARNI: This is a wrong 
conception. Perhaps he does not know about 
the ordinance issued by the Gujarat and 
Maharashtra Governments to keep it at par 
with the composite mills. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Chimanbhai says, that has not yet 
been implemented. That is what he  wants to 
say. 

SHRI A. G. KULKARNI: You should get 
it implemented through the; Government.    
Why don't you do it? 

SHRI CHIMANBHAI MEHTA: That is   
another  matter. 

SHRI A. G. KULKARNI: Why another 
matter? 

SHRI CHIMANBHAI MEHTA: What I 
want to say is that the power-loom workers 
are the most exploited workers. 

SHRI A. G. KULKARNI: No. not at all. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Kulkarniji, you may be right.    He 
is also right. 

SHRI A. G. KULKARNI: Why don't you 
get the ordinance implemented?, My friend is 
talking only on the Government side. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): The Ordinance is there.   
(Interruptions') 
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SHRI A.  G. KULKARNI: He is an INTUC 
leader.    He must know that. 

SHRI CHIMANBHAI MEHTA: Sir, this 
Call Attention is limited to a particular question 
of NTC and it does not cover the entire textile 
industry. But one thing is correct that the 
composite mills have a future only if 
powerlooms are also upgraded and wages are 
equalised till then they will face problems. 
There are thousands and thousands of 
powerlooms where tax-evasion is absolutely 
the rule of the day. That is how they are able to 
compete. So, it is for the Government to see 
how to find out the way for the powerlooms 
also. At present it is decentralised industry and 
gives employment. How to work them properly 
is another matter. So I am not going into the 
usual conflict between the power-looms and 
mills. I understand that the big mills and the 
composite mills are in crisis. Therefore, 
something has to be done about them also. 

I think the textile department is not seriously 
seized with the problem of growing losses 
everyday. Three years back the losses 
amounted to Rs. 117 crores. Now they hav? 
risen to 1 P.M. Rs. 266 crores. It is galloping. it 
has come to Rs. 1300 crores in total. By this 
time we have lost this much of money in NTC. 
Therefore, a serious introspection is required 
and it has to be done at high level. I was a little 
surprised when recently a Review Committee 
for Textile Policy was appointed by the 
Government. In that Committee not a single 
Member of Parliament is there. They are very 
much concerned with the issue. Now, naturally 
somebody is Chairman of that Committee. I 
think it is Mr. Abid Husain, a respected 
gentleman. I have no quarrel with him because 
he is in the Planning Commission. Once he was 
a high man in our administration. Perhaps, they 
don't want Members of Parliament in that 
Committee when somebody, IAS, chairing on 
that Committee. Therefore, I would request the 
hon. Minister to find another way out to include 
Members of Par- 

liament. You become our Chairman and 
discuss with us. But there is a false notion in 
the Government that once a Minister becomes 
the Chairman, discussion and the 
recommendations of the Committee become 
almost official and Governmental. 

But that is not the way. We are doing it in 
Gujarat. Recently we had a tripartite 
committee and the Minister piesided over 
that committee and we have submitted the 
report to the Government also and the 
recommendations of the committtea are not 
binding entirely on the Government. I feel 
that the Minister is also one or' the important 
persons to participate in the discussion. 
Therefore, I would say, include some 
Members of Parliament, some central trade 
unionists in your consultations. Everything 
has ,    to be worked out. 

I do understand that once modernisation takes 
place, it will effect some reduction in the 
labour. It becomes inevitable. It burns my 
heart. What you will do with the surplus 
labour? Therefore, Government must find 
some way out to the issue. When you are 
going to retrench some workers, how you will 
provide them some alternative work? Once I 
had occasion to discuss with the Chairman of 
the NTC. Some tentative figure was worked 
out that Rs. 50,000 may be given to the 
worker who is retrenched and if that money is 
put in the bank, he would get 15 per cent 
interest. So, he gets around Rs. 600 or Rs. 
700 per month interest. In a way it looks nice, 
but with the growing inflation and other 
things, a way for another employment has to 
be worked out without tears in his eyes. A 
legislation  may be  worked  out. 

Sir, my specific question to the hon. Minister 
is-this; would he be prepared to have a 
thorough discussion with the Members of 
Parliament, representatives of the trade 
unions? The Minister should have a thorough 
discussion with us. You give us some paper, 
we will give some of our ideas. Let there be a 
fruitful discussion  because  NTC  is  one  of  
the 
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biggest public sector undertakings with 2 lakh 
workers working in it. Therefore, a serious 
thought has to be given and we must think 
about labour participation also. My appeal to 
the trade unionists would be that we must sort 
out the problem as to how the labour has to be 
represented in that Committee. Thank you very 
much. 

SHRl      V.      GOPALSAMY    (Tamil 
Nadu);    Mr.   Vice-Chairman,  Sir,    of 
course,   the   Government  has   created its  
own quagmire  from     which now it finds it 
difficult to get out. In the statement,  the 
Minister has informed that the N.T.C.    has   
not taken    any-final  decision   regarding  the   
amalgamation but is only    formulating ten-
tative proposals.  Sir,  30,000, workers' future     
is  dark     and  bleak.     If the amalgamation      
which   I  understand from the press  reports    
takes place, then it will not be amalgamation 
but annihilation of the interests of 30,000 
workers.   Sir,  our,  hon.  Minister,  Mr. 
Mirdha,     is  a very  good     man.  But what 
could he do? The    Government has  created  
Augean  stable.  How  we could   expect     him  
to   cleanse     this stable?   Sir,   the   N.T.C.   
received   by way  of capital  and     loans  Rs.  
1003 crores Trom   the   Government   during 
the past 20   years but to    little   purpose.   The  
N.T.C.   continues  to   incur losses  year   after  
yeair.   The     mills should have been long ago, 
financially restructured but they were not. it is 
only     now that this     aspect  of  the problem    
facing      the    NTC mills    is receiving  
attention.  The  N.T.C.  mills are probably in* a 
worse condition than the private sector  mills. I 
agree, the NTC  had earlier submitted  a moder-
nisation  and    rehabilitation    plan  of over Rs. 
300 crorts during the Seventh Plan.  However,   
me     Planning  Commission had  sanctioned 
only Rs.  117 crores.  The   N.T.C.   has   as  
many   as • 125 mills under its control, the 
majority  of  them  being losing mills   and 
badly     in  need     of  hefty     dose  of 
modernisation.   Therefore,  the  allocation of 
Rs. 117 crores is also supposed to be largely 
used for replacement of boilers,  setting up of 
effluent treat- 

ment     plants   and     improving  other 
infrastructural  facilities.      Therefore, there 
would be very little funds left for machinery    
modernisation.  If the' NTC mills are to come 
up as profit oriented mills,    as    the    
Government obviously wants them to be, there 
is no  alternative  but  to  modernise the 
obsolete   machinery   and   rehabilitate the 
labour. For this,    the NTC mills would   
require   anything  between  Rs. 500  crores  
and     Rs.   1,000  crores  in the  next     five   
years.     This   is   the demand.  If you want  to   
solve     the problem  or if  you  want  to  get 
out of the  crisis without     damaging the 
interest of the labour,    you have to look  into     
this  problem     from  this angle. I would like 
to know whether any viable     study has     
been  made. You   have   to   make   a   viable   
study. Then   apply   your  mind,     how  much 
the     Government     could     afford  to spend  
for modernisation, and  rehabilitation?   Our     
hon.   Minister,      Shri Mirdha was telling, if it 
is a golden handshake, if the labour    is 
satisfied, they are happy and then you can go in 
for that. But will it be like that?, That is a 
million dollar question. Sir, here our   former   
hon.      Minister   of Finance,      Shri   N.   D.   
Tiwari,   when he   presented  the  Budget,  we  
had   a discussion in this House  and at that 
point of time, I made specific charges against   
the   Government  for  presenting   a  Budget  
to   help   a  particular industrial  house     of  
Bombay.     You gave Rs.  250  crores  of     
excise' duty relief.   Out   of   this,      one   
particular industrial house  got  a  major chunk. 
With  facts  and  figures  I  substantiated my 
charge. This     Government is bent   upon   
helping    one   particular industrial house, 
Reliance.  This Government  believes  in  the      
theory  of Reliance,   not   of   self-reliance.      
This question was put to him. Mr. Tiwari is   a   
very     clever  man.  He     knows how to tackle 
it. 

SHRI V. NARAYANASAMY: You admit 
that he is clever. 

SHRI V. GOPALSAMY: Yes, But you 
please listen, to me. Cleverness does not 
certify to honesty. 
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THE VICE-CHAIRMAN (SHRT JAGESH 
DESAI): Please do not interrupt. He has only 
five to seven minutes. 

SHRI V. GOPALSAMY: All the burglars 
and looters are very clever people. That is a 
different thing. When Mr. Tiwari was asked 
this question, he repeatedly assured the textile 
industry that the entire relief would pass on to 
the consumers in the form of lower prices. 
Has it happened? When the question was put 
to the Textile Minister he said the relief 
would reach the consumer. The' consumer, 
the common man, would be the beneficiary; 
he would get the benefits. But what has hap-
pened? I would like to get an answer from my 
friend, Mr. Mirdha. I do not want to 
embarrass him because he has already given 
the answer. .He has already acknowledged 
frankly and it has appeared in the editorial of 
the "Financial Express", dated 17th June this 
year. I quote: 

Addressing the first meeting of the 
Committee on the Monitoring of Prices in 
Bombay on Monday, the' Union Textiles 
Minister, Mr. R. N. Mirdha, very frankly 
acknowledged that practically no benefit has 
reached the ultimate consumer. 

So, the consumer has not got the benefits. He 
is not the beneficiary. Sir, the Textile 
Commissioner, Mr. Arun Kumar, reportedly 
stated.—this has also appeared in the same 
editorial—that additional reliefs to the 
industry will be considered only after it 
passes on to the consumer the entire relief 
already secured by it. Mr. Tiwari himself 
has.. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Two minutes more. 

SHRI V. GOPALSAMY: Every time this 
is happening. I think there is something 
wrong with me. With others the Chair is 
considerate. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): T am always considerate   with  
you.  What  can I  do? 

There are still about 12 speakers. If a member 
is given five minutes it will mean one hour. 
That is why I said if we  agree  to   skip  the  
lunch-break. 

SHRI V. GOPALSAMY: We have already 
agreed to skip the lunch-break. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Then I can give you eight to ten 
minute's each. Please go  ahead. 

SHRI V. GOPALSAMY: Mr. Tiwari 
himself threatened saying that, ''I shall not 
hesitate to withdraw the concessions wherever 
there is evi-decne of the manufacturers taking 
undue advantage of these concessions. But 
this will not help. The withdrawal will not 
benefit the consumer. That is the point in this 
editorial. Therefore, Sir, you have helped the 
big industrial houses. There is a reference in 
the statement to the powerloom sector. 
Recently I visited some areas in my State 
where thousands and thousands of families are 
depending on the powerloom sector. They are 
totally unhappy They are in distress. They do 
not get the yarn at the prices they expected 
previously. This problem is actually too much 
for them, sir, as far as the handloom sector is 
conecrned, nearly ten million families are 
depending on this sector. You reduced the 
rebate days from 90 to 60 and then to 45. Then 
you brought it further down to 30. We have 
been demanding that the rebate rate should be 
increased. What is your nplicy towards the 
handloom sector? No sector is happy 
according to your Textile Policy. You have 
decided to appoint a committee to review the 
Textile Policy. First you make that review. 
Why do you rush with your measures when 
you wanted to have a review? When some of 
the sick mills were nationalised, one particular 
gentleman, Mr. Rajaram Jaipuria, went to the 
Supreme Court claiming that the' mills 
belonged to him and not to NTC. He lost the 
case in the Supreme Court. He was able; to 
present a secret     Government     document,   
the 
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correspondence in the Ministry, not a 
published document, a secret document. He 
was able to produce that document in the 
Supreme Court. How did he get it? Is it that the 
Secretary, Department of Textiles, has passed 
it on to him? Or is it that there are people 
working in the department who are close to 
Mr. Rajaram Jaipuria? This is the point. 
Therefore, what my friend said was totally 
correct. Not only rampant corruption; there are 
people in important places to destroy the 
industry, to destroy the NTC... 

THE VICE-CHAIRMAN (SHRl JAGESH 
DESAI): Now please conclude in one minute. 
You have taken 
twelve minutes. 

SHRI V. GOPALSAMY: Therefore, once 
again I would like to ask the Government what 
steps they propose to take. You have already 
stated the proposals are under consideration. 
Their welfare, the security of the employees, 
should be your first conr cern. Now, before I 
conclude I would like to make an accusation 
against this Government. ..f 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): No, you should not make such 
allegations. It will not go on record. 

SHRI V. GOPALSAMY :f 

SHRI PAWAN KUMAR BANSAL 
(Punjab): He cannot make such baseless 
allegations here. He should have the courage to 
prove that allegation in a law court and not use 
the Parliament to bring motivated aspersions 
on record. 

SHRI V. GOPALSAMY: Why should it not 
go on record? 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): You cannot make wild allegations. 
Can you produce evidence? Can you 
substantiate your allegation with proof? 

tNot recorded. 

SHRI V. GOPALSAMY: All right; I 
won't take the name. I will put it like this.f 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): No, whatever way you 
put it, everybody can understand it. It will 
not go on record. We are all intelligent. You 
are intelligent; I am intelligent; he is 
intelligent. Everybody understands it. You 
can-not make such wild allegations. I cannot 
permit it to go on record. 

SHRI V. GOPALSAMY: There is-
nothing unparliamentary in my obser 
vation.. 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): No, I -will not allow it. 
That will not go on record. 

SHRI V. GOPALSAMY:! What is 
wrong in that?______(Interruptions) 

THE VICE-CHAIRMAN (SHRl 
JAGESH DESAI): No, no.... (Interruptions) 
... 

SHRI V. GOPALSAMY: It is not fair on 
your part  ..   (Interruptions)... 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): Mr. Gopalsamy, you are 
intelligent, I am intelligent and everybody is 
intelligent. What you want to convey you 
can do in a different way  . .  (Interruptions)  
... 

SHRI   V.   GOPALSAMY:What  is 
wrong in  that?   I  do  not take  the name 
of Mr. Rajiv    Gandhi (Inter, ruptions)  

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI); No, please. Please sit 
down. Nothing will go on record. Please sit 
down ..  (Intermptionsi a 
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THE     MINISTER     OF STATE IN THE  
MINISTRY  OF     PARLIAMENTARY     
AFFAIRS      (SHRI      M.   M. JACOB):      
Mr.      Gopalsamy,     don't threaten the Chair 
.. (Interruptions}.. 

SHRI V. GOPALSAMY: This is the 
House where democracy should be 
protected and I have not said any thing   
unparliamentary... (Interruptions) .. 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): No. Please sit 
down.. . (Interruptions).. .All   of you 

please      sit      down.. .(Interruptions).. . 
Nothing will go  on record. 

SHRI V. GOPALSAMY:   

SOME HON. MEMBERS: f 

THE VICE-CHAIRMAN (SHRl 
JAGESH DESAI): Mr. Gopalsamy, if you 
want to make any charges against a 
particular person or a particular party, then 
you have to give notice to the Chairman 
and without that you cannot do it here. 

SHRI V. GOPALSAMY: But I have not 
mentioned the name of any Minis-   , ter or of 
any political party. 

THE VlCE-ChAiRMAN (SHRl 
JAGESH DESAI): It means that.... 
(Interruptions .... 

SHRI V. GOPALSAMY: You 
can 
make your own iniarences .. (Inter 
ruptions) ____  

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): Who framed the 
Budget?, It is the congress (I) Party 
Government. 

SHRI V. GOPALSAMY: Yes. 

THE VICE-CHAIRMAN (SHRl 
JAGESH DESAI): Then you mean only 
that   party ..  (Interruptionsi .. 

SHRI  V.   GOPALSAMY:   But  is   it a 
fact or not?... (Interruptions)... 

fNot yecorded. 

THE       VICE-CHAIRMAN       (SHRI 
JAGESH  DESAI):   Nothing     will  go on 
record. Please sit down. Now, Mr. Chitta   
Basu... (Interruptions) ... 

SHRI  V. GOPALSAMY:! 

SHRI CHITTA BASU (West Bengal): Mr. 
Vice-Chairman Sir, the National Textile 
Corporation was established in our country 
with a purpose of its own. It had economic 
purposes and also social purposes to serve. 
Even in our textile economy and in the 
national economy as a whole, the NTc 
occupies a very important place and this will 
be found from the facts which I will mention 
just now. 

There are 125 mills under the NTC. Its  
installed  capacity      accounts   for 17 per cent 
of the overall    spinning capacity in the 
country     and  28 per cent of the  overall 
weaving capacity of our     country.  Its     
production  in 1987-88 was estimated at 78.5 
million kgs.  of yarn  and  721  million metres 
of  cloth     valued   at  about     Rs.   900 
crores.   The  NTC  mills  provide   em-
ployment  to  over  two   lakh  workers in     
our  coutnry.      Moreover,      the National  
Textile   Corporation   contributes   about   Rs.   
90   crores   to      the exchequer by way of 
Excise duty and other  taxes.   Therefore,  
these     facts show that the NTC is a very 
important  factor  in  the national economy of  
our country,  particularly     in the textile' field.  
Now, it  is true, though it  is   an   unpleasant     
fact,   that   the NTC's working has not been 
satisfactory  and has  not been in tune with the 
objectives for which it was established.  There  
are many  reasons  and I only want to 
catalogue three or four reasons. 

The first reason is deficiency in ma-
nagement. 

The second reason is the bureaucratic ap-
proach and attitude of the management to-
wards  the industrial workers which  lead* 
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to the deterioration in the industrial rela-.   
tions in the NTC mills. 

The third reason is the lack of proper 
financial discipline. 

The fourth reason, as my distinguished 
friend, Mr Gurudas Das Gupta, has men-
tioned and mentioned with all vigour and 
with substantial arguments also, is the ram-
pant corruption that is prevailing there. 

I have some facts with me regarding... 

THE        VICE-CHAIRMAN (SHRI 
JAGESH DESAIJT You have 8 minutes 
only.   Your time is very much limited. 

SHRI CHITTA BASU: I am conscious of 
my responsibility. Therefore, I do not want to 
multiply the examples of corruption. But my 
comment is sufficient and would have s 
telling effect when when I say that the NTC 
is submerged in or is a monument of 
corruption. Therefore, these are the main 
ailments and I believe, that these ailments can 
be taken care of if the Government changes 
its policy. By changing the policy I mean the 
Government should take the workers in the 
industry into confidence There are various 
methods for Involving the workers in the 
management, efficient management, of the 
NTC. Sir instead of choosing that path or re-
structuring or revitalising or improving the 
working of the NTC, I am sorry to say the 
hon. Minister has taken a disastrous .path. Of 
course, he said that he has not finally decided. 
But he is on track, he is on rail. I quote Mr. 
Mirdha himself. He 9aid only on the 29th 
July last: 

"According to a study undertaken by the 
NTC mills, 29,859 workers had been 
identified as surplus.. ." It is his statement   
And: 

"The   NTC  had   no  plan   to    absorb 
them". 

Whtther you call it by way of amalgamation 
or by term as restructuring, the Government 
has the Minister of Textiles has, decided that 
there will be retrenchment of a large number 
of workers whether it is 29.999 or 70.000. T 
have information to suggest that it would go 
up to 70,000. And the re'renchment is a 
follow-up measure of 

modernisation. Sir, I do not know what is that, 
modernisation which leads to hunger which 
leads to unemployment. 

Again—I come from a State like West 
Bengal which is a very much disturbing factor 
for them—the Director-General, certainly 
taking a flue from the Minister, has announced 
through the Press that the NTC proposes to 
amalgamate 14 mills in West Bengal into 6 or 7 
and the NTC will invest Rs. 60 crores for 
modernisation. And he has also said that by 
modernisation there will be a surplus of 
workers. And according to his estimate it is 
7000; I have been briefed by somebody—I am 
not an expert—that it will be 10,000. But re-
trenchment would be there. Now, the cat is out 
of the bag. The Director-General has said in 
Calcutta that in that amalgamated factory they 
will produce only high-value textiles. By 
modernisation they will revive the units by 
relying upon the production of high-value 
textiles. Now, this is the policy of the 
Government. I accuse the policy of the 
Government itself. Government's policy, for 
some time past, has been in all spheres: Export 
and live. K you do not export, you do not live. 
If you don't export, we don't live. 

THE VICE-CHAIRMAN (SHRl JAGESH 
DESAI): In the first paragraph, the Minister has 
already said that it has not been decided. It 
would have been better on the part of the 
officer if he had 'not given any press statement 
till a decision was taken by the Government. 

SHRI CHITTA BASU: When he says that 
there is a proposal, this proposal is for 
modernisation. The object is to manu-fac'ure 
high-value textiles for export. T say that this is 
in tune with the major economic policy of the 
Government of Tndia. Now, this export-
oriented economy is disastrous. In a country 
like India we want to export high-value textiles. 
But what is the need? What is our domestic 
need? How to satisfy that need ? The N.T.C has 
got a sound mirpose. It is the duty or the 
Government to orovide cloth to the millions of 
pepple of this country. You will He astonished 
to find that in 1957, so far as I remember there 
was a Kanungo Commission, and a Khadi 
Commission. These two commissions gave 
their reports. 
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It kills the indus rial workers. It kills the 
cotton growers. It kills the \handloom, 
weavers. It kills the powerloom workers also. 
Now what are you doing in the name of 
modernisation? I will give some facts to 
ehow.... 

THE        VICE-CHAIRMAN (SHRl 
JAGESH DESAI): No. No. Mr. Chitta Basu. 

SHRl CHITTA BASU: Is it unparlia-
mentary?    It is not unparliamentary. 

THE        VICE-CHAIRMAN (SHRI 
JAGESH DESAl): it is a question of time.   
You  have taken  13  minutes. 

SHRl CHITTA BASU: I am concluding, 
Sir. In the name of modernisation you are 
accepting he negative aspect of 
nationalisation. By this I mean that you are 
goino to spend Rs. 117 crores as it is found in 
this document of the Government for the 
naionalisation of the work force, for 
retrenchment benefits, but you are not 
spending a single farthing or a penny for the 
improvement, for he betterment of the 
infrastructure of the manufacturing: process. 
Therefore this amount of Rs. 117 crores which 
you propose to spend is entirely meant for 
creating unemployment, not for extendinw the 
employment potential. This is a disas'rous 
policy and, I think, the Government should 
have a fresh thought over the matter. 

Lastly Sir T demand that there should be a 
probe into the various scandals relating to the 
misappropriation of funds, misuse of power 
and draining or bleed:ng white the textile 
industry and the NTC as a whole. And the 
Government must respond (c it. 

PROF. SOURENDRA BHATTACHAR-
JEE (West Bengal): Mr. Vice-Chairman, Sir, I 
read the statement made by the Minister a 
number of times. He begin* with assuring us 
that the amalgamation thing has not been 
finalised but has been discussed with various 
constituents. But his entire line of argument in 
the statement, the question of increasing 
losses, the sickness and other things including 
the preponderance of powerloom sector, all    
was 
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there to buttress the scheme which he says is 
not a final one. From the statement, it is clear 
that it enjoys the blessing of the MinIstry even 
though the front is the holding campany, the 
NTC Limited. Hon. Member, Shri Chit a Basu 
has referred to a otaterront by the NIC 
Chairman that the amalgamated industries 
would produce high-valued textiles. Sir I have 
with me the Obittives with which the NTC 
was set up, the Nationalisation Act was mads. 
And it is this: "The objective of the acquisition 
is to re-organise and rehabilitate such sick 
'extit'c undertakings so as to subserve the 
interest of the general public by the 
augmentation of production and distribution at 
5 air prices of different varieties of do h ,mcl 
yarn " So. Sir, by going in for or by proposing 
to go in for high-valued textila the provision of 
the Act is being fraudulently violated. You 
amend the Act. You have more than the 
required majority. And hen go in for it. But 
you cannot do it keeping the Act in tact as it is. 
Or, in that case, you will have to say that 
whatever may be the Act since their Govern-
ment is in power, they will do whatever thev 
like. That may be your approach. Now. in this 
connection in this Act, the Directive Principles 
of the Constitution are also referred to the 
question of social justice has 'been referred to 
by Shri Chitta Basu. It if hereby declared in 
section 37 of the Act, that this Act is for 
giving effect to the nolicv of the state towards 
securing the principles sneeiried in clause (b) 
of article 39 of the Constitution, which reads: 
That the ownership and control of the material 
resources of the country are so distributed as 
best to subserve the common good. Ydu 
cannot take a step otherwise by keeping the 
Act in tact. The Minister in his utateinent 
perhaps has taken a dig at the nationalisation 
itself in the third paragraph of his statement 
when he says that the NTC was formed 'o take 
over and manage a larsre number of rick 
textile mills characterised by obsolescence of 
machinery, excess labour force bad 
management practices and so on- It lias not 
been stated what has been done in these 15 
years to improve the situation. A precedent has 
been quoted iega-ding the losses. Were the 
workers responsibe for it? Or were the public 
at large who bad to benefit by this Act, 
responsible for it or the management was    
responsible    for it?    It requires    a 
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or in both Houses, no final decision in the 
matter will be taken. And true to his own 
statement, the Minister should direct the NTC 
not to proceed in the matter any-further. This 
direction should come from the side of the 
Minister if he means what he has said in his 
statement. Above all, it is his declaration 
under the Act which was passed 14 years 
back to effect a large-scale nationalisation to 
serve a social purpose, and they should not 
violate it knowingly or unknowingly and 
trample the  prestige   of  Parliament.   Thank  
you. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Shri Kamal Morarka. Ten minutes. 

SHRI KAMAL MORARKA (Rajasthan): 
The matter is very important and I hope yon 
will bear with me. 

Sir, the statement of the Minister on this 
calling: attention notice itself reveals that 
either the policy of the Government is 
undergoing a change without the Government 
taking the House into confidence, or the 
Government is itself unclear about its mind. 
One sentence which I find highly 
objectionable is on page 2, last paragraph. It 
says: "The cloth production in the mill sector 
has been declining and the powerloom sector, 
now accounts for almost half the cloth 
produced in the country. As a result, the 
composite mills even in the private sector are 
finding it difficult to maintain their economic 
viability." Does it mean we have conceded 
that private sector is more efficient? Since 
even the private sector is finding it difficult, 
you should not expect public sector to do any 
better! So the entire philosophy of the public 
sector, the Industrial Policy Resolution, and 
the solemn promise made in both Houses of 
Parliament aft Just nullified by this one sen-
tence. Either it is a de1iberate change of 
policy—at d the House should be taken into 
conflence—or over the years Government has 
come to understand that it is not its business to 
run business. And we want to know what the 
facts are. But be that as it may, on this specific 
issue 

of NTC, though the openink paragraph. says 
that tentative proposals are there, but it 
appears from the note that they have made up 
their mind that spinning will remain as the 
main activity of NTC and may be processing, 
but the weaving they want to slowly phase out 
and leave it for ' handloom or powerloom 
sector. If that is so, why not they come out 
with a specific policy? What are the implica-
tions of that policy? My fundamental 
objection is this. If we take over the private 
sector units on the ground that they have 
become sick, we are not doing it for the sake 
of favouring the owners of the mills. We are 
doing it because we feel that production is 
required for the society and (b) employment 
should be protected.   Now, Sir, in Bombay... 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI); (b) is first and (a) second. 

SHRI KAMAL MORARKA: You have 
rightly corrected me. The first thing is to 
protect the employment. Now, Sir, here, we 
find again that there is a very subtle change of 
policy. We are now told that all the workers of 
the rick mills cannot be absorbed. Statistics 
are given. You say that this much workers are 
surplus. Sir, for every single worker who is 
thrown out of employment, for him, it is a 
hundred per cent loss of job. It is not 20 per 
cent surplus. In Bombay, thirteen mills were 
taken over two or three years ago. on the eve 
of the Con ores Centenary. If was greatly 
tomtomed that this was being done to protect 
the employment. But even today, sustantial 
number of workers have not been taken back. 
I would like to know, what is the whole 
concept. What are we trying to do? Somehow 
I feel, we have lost our way. Neither the 
Govrnment nor any of us really know what we 
are trying to do. If we want to protect 
emnlovment, let us consciouslv and 
deliberately take steps to protect employment. 
If on the otber hand, we fael that employment 
is surplus because of modem technology, you 
need not reduce the number of workers. 
Modern "echnology would mean reduction of 
the number of workers.   But I have got 
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a method. We need not reduce the number of 
workers. Let us inaease the capacity. Let us 
absorb the same number of workers. There 
may not be any expansion in employment but 
there will not be any shrinkage in 
employment. Now, this, 1 must say, private 
sector may not De able to do. But the public 
sector can certainly do. If you say that you do 
not nave the funds, you do not have the 
equipment, you do not have the wherewithal, 
who else has got it? Then, the only answer 
would be that we are condemning the textile 
industry as obsolete. But I feel  given the 
proper equipment, given the proper 
productivity, the units can still be profitable. 

If we find, if the Government finds, as I see 
from this statement that a very large number of 
units are making losses, there can be a little 
policy change by way of giving excise relief 
across the board. The Finance Ministry may 
say that this will result in revenue loss. But in 
any case there will be revenue loss if the mills 
are closed down. Therefore, it is muddled 
thinking. What is required is a very objective 
thinking, management thinking. Zero-based 
budgeting is a modem concept. It can be 
applied to the textile industry in general and 
the NTC in particular. Let us take one unit 
which is incurring losses. If you close it down, 
the losses will not stop. The wages of workers 
is a commitment which we have (o meet. The 
overhead expenses, the interest charges, we 
still have to pay. What are we going to achieve 
by closing it down? What do we gain by 
closing it down? Are we incurring loss even at 
variable cost? No. There is a certain 
contribution which we have to make to meet 
the fixed expenses. What we need is a 
scientific, management, thinking within the 
political parameters. But T do know what your 
political decisions are. I am a little confused. T 
feel, there is a turn round. There is actually a 
'U' turn in the Government's policy. If you say 
that you are not for the public sector, it is 
entirely a different matter. I am going on the 
premise that the public sector is there; it  
should    be  run efficiently  it 

should be run more efficiently than    the 
private sector. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): It is the declared policy of the 
Government. They are for the public sector. 

SHRl KAMAL MORARKA; If that is the 
premise, 1 am afraid, the statement does not 
reflect it. In that case the statement   itself   
needs  to  be   revised. 

Now, Sir, there are certain specific areas, 
like, for example, managerial skill. A lot has 
been'talked about the NTC. Complaints, 
irregularities, the NTC being a den of 
corruption: all that is there. The question is, 
are we imparting the required managerial skill 
to the NTC? The answer is 'No*. Why? 
Because we do not have managerial skill. An 
IAS officer can impose curfew in a town and 
stop rioting. But how can he run a textile mill? 
It is beyond me. What we need is a person 
who knows spinning, who knows marketing, 
who knows finance. Recently, I asked a 
question of the Prime Minister whether the 
Government is aware of the acute shortage of 
managerial personnel in the public' sector and, 
if so, whether it is thinking of setting up an 
Tndian Managerial Service. But the answer I 
got, in the name of the Prime Minister, of 
course, prepared by the Department of 
Personnel  was: (a) No, Sir; (b) does not arise. 
Government is not aware of any shortage of 
managerial personnel. The question of creating 
a cadre does not arise. Every thing is perfect. 
The public sector is running beautifully! The 
Steel Authority of India is running better than 
TISCO; the NTC is running better than the 
private sector textile mills; the Scooters India 
is running better than Baja) Auto! There is 
nothing to worry! So what is required is at the 
root. The problem is at the root. We are trying 
to discuss it Of course, I admire the Members 
who have spoken before me. They have 
spoken very knowledgeably on the textile 
industry. Mr. Kulkarni interrupted another 
Member on the very raison: d'etre of 
composite mills. Again he is from the  
spinning  field. 
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I want to say that there can be a deliberate 
policy, which may not be wrong, that 
powerloom and handloom should be 
encouraged. Probably it generates more 
employment. If the weaving part of the public 
sector mills to be closed let us ab-sorle Those 
workers by increasing the spindlage,  or  by   
going   into  processing - 

Another factor he has mentioned is about 
increased output of fabrics and he says: • 
Apart from the difficulty of findings funds for 
the large scale investment required for their 
modernisation, it may not be possible to 
market the increased output of fabrics in 
competition with the powerloom sector". S.r, 
if you cannot market, that means the private 
sector cannot market. But the private sector 
mills are getting the cloth woven by the 
powerloom sector, processing it and selling it 
under their own brand name. Why can the 
NTC not do it? 

SHRI V. NARAYANASAMY: What is 
wrong in that? 

SHRI KAMAL MORARKA: Nothing is 
wrong. You should do it. My submission is, 
what is wrong in it is that you are not doing 
it? My submission is that the public sector 
should be a model employer It is not our job 
to throw people out of employment. That is 
the easiest thing to do. What we must do is 
treat the worket as an asset. There are trade 
unions, maybe mill-wise maybe as a whole. 
Let us sit down with them. Let us encourage 
those workers to make their cooperatives and 
have their own powerlooms. I have no 
objection to that. In that case, it is not 
retrenchment because then they get their 
terminal dues and they get continuity of work. 
My objection is when the land sharks look at 
the mill land in Bombay and they calculate 
and say let us sell this land and pay the 
workers off. Yes, on paper it looks very good. 
But I want to know to whom does Bombay 
belong? Does it belong to the people who are 
living in multi-storeyed buildings or does it 
belong to those wnrkers? They were the first 
inhabitants of Bombay. Lal Bagh and Parel 
were the first areas in Bombay, not the 
Nariman Point. 

Sir, what I am trying to say is that the 
whole system has become dehumanises. We 
want to remove the slums and make multi-
storeyed buildings, withbut realising that the 
people staying in die slums do not want to 
stay in the mufti-storeyed buildings. That may 
be your concept of happiness. They want 
water, ihey want drainage, they want fac.lities 
in those slums. They are happy. They want 
employment. What we are trying to say is, we 
will make you happy. 

SHRI V. NARAYANASAMY: You da not 
want us to give them tli.ese facilities? 

SHRI KAMAL MORARKA: You want to 
give them facilities which you think are better. 
You want to remove their slums. You want to 
give the building to a multi-storey fellow and 
tell h,m, "you move into that bu Iding" which 
he cannot, and take away h s employment. For 
a worker in Bombay, textile industry is the 
mother industry. It is easy to blame Dr. Datta 
Samant and say that he has ruined the textile 
industry in Bombay. Th.' fact remain that the 
Bombay Textile industry hag been ruined by 
the inhuman approach of the Government. If 
you give a textile worker who has been 
working for 20 or 30 years a salary of Rs. 700 
in the Bombay city and he is staying in a 
chaw! where a worker staying next to him is 
getting Rs. 2000 from a chemical factory, why 
should he accept Rs. 700? And if you talk of 
increasing their wages, they say, the units are 
not viable. The units are not viable because of 
inefficiency. They need re-sfnicturng. T am 
not against that. But re-structuring will have 
to be within the parameters of protecting 
employment. 

Secondly, on the general textile policy, I want 
to take a few minutes. The other aspect is of 
the cotton growers. If you come to this, the 
basic high cost will be of cotton. And in the 
end, again, it is the Cotton Corporation of 
India whose pavment to the farmeT is far 200 
p.m less. What they charge the mills, whether 
NTC or private sector mills is exorbitant. 

SHRT VITHALRAO MADHAVRAO 
JADHAV (Maharashtra): Why don't you 
support our cotton monopoly scheme ? 
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SHRI KAMAL MORARKA: And that 
margin is so high that it increases the cost of 
cotton. Yet the Cotton Corporation of India is 
making a loss. 

The Cotton Corporation of India should 
disappear from the scene if you want the 
textile industry to come up. Again, if I say 
that the Cotton Corporation of India should 
go, people will say that I am talking against 
the public sector. I humbly submit, Sir, that it 
is corporations like the Cotton Corpoartion 
and NTC which are bringing a bad name to 
the public sector. What  required is efficient 
management Let us lit down with the people 
who are interested in the textile industry and 
find a way out. That is my submission. Thank 
you. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Mr. Narayanasamy. Ten minutes—
not more than ten minutes. 

SHRI V. NARAYANASAMY: Sir, there is 
no double standard maintained by the 
honourable Members of this House when they 
say tfcat the textile industry, especially the 
NTC, is in a crisis. I have seen accusations 
and hurling of charges by honourable 
Members of this House, especially from the 
Opposition, about the working of the NTC. 
But, have the honourable Mem. here seen 
what kind of stress and strain is there on the 
NTC? 

Sir, the NTC came into existence when 
actually there was desertion on the part of the 
private management from running the mills 
and thereby making the mills sick. 
Government came to their rescue and the 
NTC was authorized to take over the mills. It 
is not viable units that were taken, over by the 
NTC. 

How were the mills made sick by private 
management? They were diverting the funds 
which they had to utilize for improving the 
capacity of the mills and to earn profit. The 
private management, after seeing that they 
would not get more profits, diverted the funds 
for other purposes and deliberately made the 
mills sick. Therefore, the burden is on the 
Government of not only making the mills 
viable but also keeping the labour working 
there. 

There are various reasons why the number 
of sick mills are growing in our country. One 
is, the capacity in our country to manufacture 
cloth is more compared to the deniand in the 
country. An obsolete technology which was 
adopted over a hundred years ago is another 
reason. Thirdly, we have not compromised 
wKh the labour for the purpose of 
rationalization. Still there art heavy demands 
and pressure on the management of NTC. 
When they reduce the labour, there are 
processions, de. mands, strikes, lockouts and 
so on. The fourth reason is, the funds 
provided by the Gove.-nment to the NTC 
mills are not even 17 per cent of their 
demands. They wanted Rs. 1,000 crores for 
modernization but the Government provided 
only Rs. 173 crores. With that the entire mills 
have to run and NTC has to divert fund; for 
modernisation of the mills taken over by 
them. 

Sir, if we see other countries of    the world 
where the textile industry is flourishing, we 
find that they have got shuttleless looms. Then 
they have long frames which are nowadays 
liked by consumers. Nowadays we have to go    
by the taste of the consumeis. Then, they have    
resorted to multi-flbye textiles; they have got 
so many varietes of fibres. But we are harping 
on cotton alone and 70 per cent of our nrlls are 
based on cotton. So, we have not come out of 
the red and we could not compete in  the  
international  market.  Apart  from this 
authorizedly    and also by smuggling, nearly 
Rs. 3,000 crores worth of textiles are coming 
into India. These are the various factors which 
are creating a crisis in our textile industry. We 
can't blame the NTC alone for all this. The 
NTC has shouldered the responsibility and it is 
doing the job. Naturally  it  is  going on  at a 
loss,  but how to improve the system? There 
should be suggestions from the hon. Members 
for it. I congratulate the hon.     Minister for 
coming with an open statement before this 
House. It is also admitted by the Minister very 
clearly that the textile policy was not working 
well and    therefore a committee was 
appointed to review the situation. But I agree 
with 1he hon.  Members on    the question of  
management.  Take  the case of my own State. 
There are three composite mills in my State. 
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THE VICE-CHAIRMAN        (SHRl 
JAGESH DESAI): 1 have visited there. 

SHRI V. NARAYANASAMY: Yes, Sir. As 
a Member of the Public Undertakings 
Committee, the hon. Vice-Chairman also 
visited one of the mills. One of the Mills was 
deserted by the private management called 
Anglo-French Textile Mill. then our Prime 
Minister was kind enough to give Rs 12 crores 
to the State to take it over. Within two years 
they made Rs, 2 crores of profit with that mill. 
But kindly see two mills which have been 
taken over by the NTC—Bharati Mill asd the 
Swadeshi Cotton Mill. Bharati mill was 
started about one hundred years ago and the 
Swadeshi Cotton Mill was started 130 years 
ago. What the management is doing there? In 
the name of nationalisation they have sent 50 
per cent of the workers out of employment. 
They have been breaking the frames and 
removing them, but for replacing it they are 
taking two to three years. I agree that we have 
to compromise when the question of 
rationalisation comes. The work force has to 
be reduced and modern machines have to 
come in. While tie old machines are being 
removed, the new ones are not being installed. 
Rs. 8/ crores were given to the Swadeshi 
Cotton Mill. This has been taken over by the 
Coimbatore Milk. Even in the Bharati Mill the 
processing unit was started. This was a Rs- 5/- 
crore project. This process-ing unit is also 
running at a loss. It is only because of the bad 
management. I have been told by Mr. Kama! 
Morarka, that IAS Officers who are there, they 
go through the files, but don't know the finan, 
cial management. They don't know how to 
have an efficient management. IAS Officers 
become Managing Director-ouni-Chairman 
and they do their job according to the files 
only and do not see what is going on in the 
field. 

Now. I come to another aspect. In one 
particular department of a composite the 
workers are less but the managerial persons 
are more. Is it modernisation? Modernisation 
should mean that you hat'e effcient 
administration and efficient func-oning with 
better skilled labour. But the Managerial staff 
are increasing because of he bureaucracy. 
That has to be curbed. 

Here 1 would like to say that the NTC has 
started the modernisation proems. Secondly, 
the NTC has been manufacturing the Janata 
cloth which is helping the common man. 
Thirdly they have opened an export scheme, 
which is actually a record. When there is 
excess capacity, they IOOKL to the foreign 
market. Fourthly, because of all this the cost 
of the unit has been reduced to a certain 
extent. These are the advantages of the NTC. 

I arn not here to support the NTC for 
running at a loss. I am one of those who want 
the public sector to thrive. The private sector 
should not be given benefit at its cost. 

Now I would like to speak on anotfjer 
impona.it aspect, about the tax concessions. 
Tax concessions to the NTC on the textile 
sector alone is not sivfficieal. that is also the 
main reason for the sufferings of the textile 
industry in this country. 

As my previous speaker has said, when the 
workers are retrenched they should be given 
some alternative avenues of employment. 
Take the case of an employee whe has put in 
30 years of service in a mill and if he is 
retrenched, he gets Rs. 30,000 or Rs. 40 000 
from the management under the retrenchment 
scheme. What he will do with this Rs. 30,000 
or Rs. 40,000? What will happen to his future, 
particularly, if he is a young man? He cannot 
start his livelihood with Rs, 40,000? If he gets 
some Rs. 2-3 lakhs he will be able to establish 
his business. Therefore the cooperative 
societies in the powerloom have to be 
improved and utilised. As I said earlier, the 
hon. Minister should pay more attention for 
efficient and better management system 
because managerial cost is increasing. The 
managerial cost of any textile industry which 
is run by NTC is increasing in this country. 
That is causing heavy burden on NTC mills. I 
suggest to the hon. Minister for finding a way 
to provide alternative employment to those 
employees who have been retrenched by 
starting powerlooms for which a liberal policy 
is to be adopted by the Government. Thank 
yon. 
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SHRI ALADI ARUNA alias V. ARU-
NACHALAM (Tamil Nadu); Mr.   Vice-
Chairman, Sir the textile industry is complex in 
nature and confounded in its problem. The 
industry has a unique place   in the economy of 
the country.      The textile industry constitutes 
20 per cent of the total  industrial  output 
providing employment to millions of workers.      
Sir, there is no  difference  of opinion about      
the present condition  of the  textile industry. 
Even today the FICCI has clearly stated that the 
sickness in textile sector is widespread and its 
share of outstanding     has gone from 30 to 34.5 
per cent within one year.      Sir  there are 1029 
textile mills in the country with an installed 
capacity   of 26.10  million   spindles  and  2108      
lakh powerlooms.     It is estimated that 63 per 
cent of spindles and 83 per cent of power-looms 
are 15 yeaTs old.     Therefore, modernisation is 
quite imperative and     we should rise to the 
occasion.      Sir, out of 1027 textile mills 25 
mills are under coop-operathres and 170 mills 
are under NTC and State Textile Corporations     
and the rest are with the private sector. 
According to the statistics given by our 
Government up to end of November, 1987, 133 
mills are closed  nearly 2 lakhs of people have 
been thrown out of employment.   Perhaps, the 
data given by the Government may not be 
correct because in Tamil Nadu,     the 

Government has taken action only in case 24 
mills and it has excluded small textile mills. 
They are more than 20. Nearly 41 mills are 
closed in Tamil Nadu. But in the record they 
have shown only 21 niflls. 

Sir   20,000 employees have been affect-.   ed by 
the closure of these mills.     These mills were 
closed since    1982.      Despite our earnest effort 
from the State Government during the period of 
Dr. MGR there has been no positive response or 
financial help from the Centre.     The State Gov-
ernment proposed joint management    but the 
Centre refused to give  any financial help 
through RBI.     At the same     time, the Centre 
has not come forward to undertake the mills by 
NTC.      But whenever there is a demand from 
Maharashtra or there is a demand from Gujarat, 
there is an immediate and positive response from 
♦he Centre.      But if there is a demand 

from our Statei we as usual, get the stepmotherly 
treatment from the Central Government.     Now, 
I would like to know from the hon. Minister, 
what steps      or what proposals are under the 
consideration of this Government to open those 
mills. At Ieast  during the period of    M.G.R., 
Some relief amounts were given to      the 
affected workers at the rate of Rs. 300/-or 500|-.      
But no relief amount is extended from the 
Centre.      Then I would like to know from the 
hon. Minister what relief measures are to be 
provided to the workers till these mills are 
opened? Sir, the Government, as I said   is very 
partial in taking the sick mills under the N.T.C. 
It must be based on certain principles.    A 
scheme mooted by our State Government has hot 
been accepted by the Central Government.      [ 
would  like to know from the Minister, at least   
in future, whether the Government at the Centre 
will come forward to examine and extend 
support to the  scheme  sponsored  by our State 
Government.    Sir,     we    are very particular 
about the modernisation of the sick mills. We   
accept  modernisation  without  affecting the 
interest of the labour.     We     are not for 
modernisation which affects     the employment 
opportunities because employment opportunities 
are of vital importance in     the     industry.   Sir,     
;is    stated    by Mr. V. Narayanasamy and 
others, adequate financial help is not provided to 
the sick mills because the total requirement      of 
money for production is Rs. 210.68 crores but 
the financial sanction is only Rs. 153.75 crores 
leaving a gap of Rs. 56.57 crores. Similarly   the 
requirement of the margin money is Rs. 136.41 
crores but the Government has sanctioned Rs.  
63.33 crores leaving a gap of Rs. 72.89 crores. 
Inadequate  help  of the  Government increased 
the sickness in the industries.     Sir     the steps 
so far taken by the NTC or     the Central 
Government    are not     adequate. Last year,  as  
mentioned  by our      hon. Minister, the  loss in 
the industry   under the NTC is Rs. 266 crores.     
The    total loss  calculated  is  Rs.       1631   
crores out of which, it is reported   Rs. 971  
crores have  been  reimbursed  by the State  Go-
vernments.      Sir,   despite   all  these  facilities   
helps  and  grants,  we  see  sickness in the 
industry.      I am much disappointed  with the 
statement of the    Minister. 
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He has not at all mentioned      anything about 
the handloom sector.  Sir, I would like to know 
whether our Government has extended any 
help and facilities to    this sector.      The 
Handloom  sector  is more important   but   we   
have   not   given   adequate  facilities  and  
grants  to the  hand-loom sector.     We know 
well, more than 1 crore of people are involved    
in   this Nearly 38 lakhs of looms were 
available in India.      30 per cent of the 
production is   under  the  Handloom   sector.   
Despite all   these things  we  have  not    
extended adequate     help to  the  Handloom 
sector. I would like      to know from the    hon. 
Minister  what  is  the  per  capita income of 
the poor weavers? Let the    Minister tell the 
fact to the House.     Then alone, we can 
understand the     gravity    of the situation.      
Sir, the Handloom sector    is an  unorganised 
sector.      It is  not only unorganised one but it 
is unattended and unaided  one.      Sir   there  
are      various scheme.      For  instance,     the      
Blended Cloth  Scheme,      Workshop-cum-
Housing Handloom Weavers Scheme    Thrift 
Fund Scheme,   Pre-looms  and  Post-looms   
Processing Facility Scheme,     Fair    Capital 
Assistance scheme. These schemes      are not 
at all helpful to solve the problems of the 
handlooms weavers.     At the same time,  in 
other areas like     Khadj      and cottage   
industry,  it  has  been  increased. Therefore I  
repeatedly  ask the Minister to restore the 
number of rebate      days at least to 60. 

Now, a committee has been constituted to 
review the progress of the implementation of 
the Textile  Policy.      I    went through the list 
of members of that committee.      I  am  very 
sorry to     mention! that adequate 
representation has not been given to the 
handloom sector.      Only the Handloom   
Weavers   Society   has      been nominated.      
Representation  from Tamil Nadu,   Andhra   
Pradesh      and  U. P.   is more  important to 
And out the gravity of     the     situation.  Sir,   
they claim  that they have increased the 
production      of cloth and all that.     But it is 
quite pathetic that in 1974, the per capita 
consumption of cloth was 14.60 metres; in 
1980, 

14.97 metres; and then in 1986 15.01 metres. 
The latest figure is, in 1986 it was 15.01 
metres. But at the end of the Second Five-
Year Plan it was 16 yards. You see the 
difference between metre and yard. I would 
like to know from the hon. Minister whether 
there is a constant per capita consumption of 
cloth. Why is there no adequate increase in the 
consumption of cloth? 

With these words, I conclude. 

SHRI VITHALRAO MADHAVRAO 
JADHAV; Mr. Vice-Chairma^ Sir, I will start 
asking my clarifications. The Hon. Minister has 
said, in paragraph 7 of the statement that in any 
such scheme of amalgamation and 
restructuring of the NTC, the Government 
would always accord high priority to the 
protection of the interests of workers. The 
NTC was formed with the intention of helping 
sick mills. It has always gone to the rescue of 
sick mills. Even in cases where private 
managements were unable to run their mills, it 
had gone to their rescue. Now those mills are 
functioning profitably. I am really proud to say 
that so many mills which were running on loss 
and were taken over by the NTC are now 
making profits. In my own place, Nanded, 
there was a mill running on loss. It was taken 
over in 1962 by the NTC. Now it is making 
profits. Like  that there  are so many mills. 

However, there are some lacunae in the 
administration. There are some cases of 
corruption and mismanagement. I request the 
Minister, through you, Mr. Vice-Chairman to 
appoint a committee to find out the exact 
reasons for the losses in NTC-run mills. 

I now come to the problems of Maha-
rashtra. Maharashtra is one of the States 
having a very high number of textile mills. 
We have 112 textile mills and the total 
number of workers is 1,95,000. The number 
of mills in Bombay alone is 60. There are 11 
sick mills in Maharashtra. In regard to those 
mills about 21775 workers are now suffering 
because of the closure of the mills.     The 
greatest problem before 
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the Government is, what to do with these 
workers. The mill owners are not interested in 
running the mills because, as you know   the  
price of land... 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Please do not go on arguing.      Tell 
him what he  should do. 

SHRI VITHALRAO MADHAVRAO 
JADHAV; As Mr. Kamal Morarka said, the 
land prices have gone up. If you release the 
land, they will happily close down the mills 
and sell the land and take huge profits. The 
Government of India and the Government of 
Maharashtra should never allow the mill 
owners to do such things and they should take 
care of the interest of the workers. I request the 
honourable Minister through you. These are 
the sick mills; Mukhesh Textile Mills Badge 
Textile Mills, Sri-nivasa Cotton Mills, 
Rajendra Textile Mills, Kiran Spinning Mills. 
Amraoti Cooperative Spinning Mills, Modern 
Mills New Great Eastern Mills, Raja Ram 
Bahadsur Mills Pune, Lok Manya Bharati—
these are the sick mills. And 21,775 workers 
are suffering for the last six years. I would 
request the Minister to take away these mills 
and run them through NTC. Please take over 
the sick mills for NTC and allot them to 
cooperative societies. In Maharashtra there are 
workers' cooperative societies. They are ready 
to form cooperative societies and they want to 
run those mills. We have experience of the co-
operative sector in sugar Industry, even in 
spinning mills in Kichar Karanji. My senior 
friend Apasaheb Kulkarni 'is also sitting here. 
The spinning mills cooperative society is being 
run at the maximum profit. Maharashtra is a 
competent State. Whichever mills yotf find 
sick, you allow Government of Maharashtra to 
form cooperative societies for them. If you 
give all facilities to those cooperative societies. 
I am sure Maharashtra Government will make 
them all right. 

There are about four lakh powerlooms in the 
country  This is a very important sector. The 
problem here is there are some authorised  
powerlooms     and 

some unauthorised powerlooms. In the new 
Textile Policy which the Government of 
India has declared, it has equated 
powerlooms with composite mills thus 
placing powerlooms in a disadvantageous 
position with regard to excise duty and other 
concerned financial concessions. 
Powerlooms are quite a different category. 
They cannot be compared with composite 
mills. You must give powerlooms the excise 
and other concessions. 

Handloom mills are also in a bad state. 
You have to give a special kind of relief to 
the handloom sector. (Time bell rings-) 

I come to my last point modernisation 
of mills. In other countries they are 
having modern, advanced, technology; 
whether it is textile industry or any other, 
industry before their technology becomes 
outdated, they are ready with modern 
technology advanced technology. Every 
five years, ten years, their technology 
keeps changing to more and more modern 
technology. But  in  our  country our 

textile mills our handloom sector, our 
powerloom sector, they still continue with the 
same outdated technology which they had forty 
years ago or a hundred years ago. We are 
continuing with the same machinery. Our 
machinery has outlived its utility; its capacity 
has gone down. Even in charkha there is im-
provement and advancement but our ma-
chinery remains the same So we must make 
advances in our machinery and equipment we 
must modernise it, every ten years, fifteen 
years. Modifications and advancements must 
be made in our mills from time to time. Then 
only we can give a new base to our textile in-
dustry. 

Now a word about spinning mills. We are 
having the problem of 11 cooperative spinning 
mills in Maharashtra. Eleven cooperative 
spinning mills have been sanctioned by the 
Government of India. Later on the Government 
of India found that we did not require any 
spinning mills. But the Government of V 
Maharashtra and the spinning mills have 
collected  the share capital; Maharashtra 
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Government has given Rs. 6 crores; Rs. 30 
crores have been spent already. But the 
Government of India is putting obstacles in 
their way. I request the Minister to arrange 
loans from IDBI or other financial institutions 
to these eleven cooperative spinning mills in 
Maharashtra. Please do this for Maharashtra 
and Maharashtra farmers will definitely be 
grateful to you. 

DR.        YELAMANCHILI SIVAJI 
(Andhra Pradesh)- The textile industry in the 
country is the mother-industry and the textile 
sector involves about 3 to 4 crores of cotton 
growers one crore of weavers and one million 
powerlooms. It involves one-fourth of the 
entire economic activity of the country. But I 
wonder whether there is any textile policy at 
all with the Government of India? It is only 
adhocism they have. They are adopting worne 
quixotic and lopsided attitude towards the 
textile industry. I wonder why the National 
Textile Corporation lis incurring losses? You 
know, eight metres of cloth is produced some 
one kg. of cotton which costs about Rs. 160/- 
and out of this the poor cotton grower of 
Guntur and Prakasam districts gets only Rs. 
16/-. There is so much of disparity there is 
wide disparity, between the cost of raw 
material and the cost of the finished product. I 
fail to understand how or why the NTC is 
incurring losses, particularly when the NTC is 
under the Textile Ministry. The NTC is a baby 
of the Textile Ministry? There is another baby 
called the Cotton Corporation of India. 

THE VICE-CHAIRMAN (SHRI    JA-
GESH DESAI); It  is an  adopted baby. 

DR. YELAMANCHILI       SIVAJI: 
Whatever it is there is some tussle or duel 
going on between these two Corporations, 
between the National Textile Corporation and 
the Cotton Corporation of India for making 
payments for the cotton supplied, as was 
reported in the "Economic Times" of the 1st 
of this month. There is another baby by name,  
the Cotton Advisory Board     and 

that Board estimates the figures about the 
availability of cotton production and 
consumption including exports from this 
country. But, Sir I am sorry to note that the 
Cotton Advisory Board is not having any 
figures at all with it. They are solely 
depending for the figures on the textile 
industry  the Cotton Association of India as 
well as the East India Cotton Association. But 
I am sorry to say that neither the 
Commissioner of Textiles nor the Ministry is 
having the figures. 

The Ministry is lacking entirely in a long 
range policy as far as the textile industry is 
concerned. Mr. Ram Niwas Mir. dha took 
charge in 1986 and immediately after he took 
over charge, he told that this country was even 
prepared to export about ten lakh bales of 
cotton for the next three years. Bui this policy 
was immediately changed within three or four 
months. It is a dictum with the Government of 
India, as soon as the harvesting season be. 
gins, to come out with a statement in the 
month of September that the Government will 
be allowing imports so that it will create an 
atmosphere of psychological scare among the 
growers that there will be a glut and slump in 
the cotton market and, consequently, the 
cotton growers would be compelled to part 
with their produce at a throw-away price. But, 
during the sowing season, the Government 
will come out with a statement that the coun-
try is having a scarcity and yet they will have 
to export also. They will make tSiis sort of an 
announcement so that farmers would be 
compelled to grow more and more of cotton, 
ultimately to sell it to the mill owners at 
throw-away prices. This practice is going on 
still. 

Sir, the New Textile Policy was announced 
in June 1985. in that policy, they have 
mentioned that the preeminence of cotton 
would be maintained in the country and the 
per capita availability of cloth would be 
enhanced. They also mentioned that re-
munerative prices to the cotton growers 
would be paid and all the mills would be 
running to their full capacity and this and that. 
All these things they had mentioned in that 
policy statement. But alas! All these 
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announcements have proved to be false 
because the per capita availability of cotton 
has eome down, the number of sick mills has 
increased, the number of the unemployed 
persons in the mills has increased, the cotton 
growers in our districts are committing 
suicides. More than thirty people have 
committed suicides both in Piakasam and 
Guntur districts. But, at the same time, the 
Government of lndia is advancing about Rs. 
750 crores as soft loans for the modernization 
of the mills at the rate of four per cent by way 
of interest and repayable in twenty years and 
they are also running to the World Bank to get 
another Rs. 400 crores to feed the textile 
industry. But for tine cotton growers they are 
not doing anything and this is what is going on 
in the country now. As far as exports are 
concerned, 1 am sorry to state, the foreign 
buyer finds our bales not only containing sub-
standard material, but also having reduced 
weight. Also, in some of thg bates. Sir the 
foreign buyers have found sankes, rats, snails, 
rags, chappals and other such things. And 
these foreign buyers brought these things to 
the notice of the Government of India. I do not 
know what action has been taken. And they 
say that the pre-eminence of cotton will be 
maintained. But contrary to that, artificial 
fibre is given lot of reliefs and with the 
encouragement of the Government people like 
Reliance climbed up the ladder to the 4th 
place in the country. During 1988 the hon. 
Minister announced the formation of a 
committee to review the entire textile policy 
and to give a new shape, headed by Mr. Abid 
Hussain. This morning I enquired about this 
committee, what happened to this committee 
and whether the committee met at all. But I 
am sorry to state that for the list three months 
no meeting took place. Mr. Abid Htrsain was 
not provided with a list of members. He went 
round every office and caught hold of list • of 
members. No policy framework. 

SHRI A. G. KULKARNI: Meeting ho-jaya            
(interruptions)   You  don't  know. 

THE  VICE-CHAIRMAN   (SHRI  JAG-
ESH DESAI): Let the Minister clarify. 

DR.   YELAMANCHILI  SIVAJI:      Let 
the Minister clarify. This thing is going on. 
Several times we mentioned in this House as 
well as outside to import three pesticides 
named Trisophos, Methomyl (Lannate) and 
Fenprophtharin (Danital). But this was not 
allowed. In spite of that the cotton growers 
and others are compelled to use certain other 
pesticides which were banned in all the 
advanced countries. But in collusion with the 
multinationals these pesticides are dumped in 
this country, and because of that the farmers 
are committing suicides in Andhra Pradesh. 

I made a special mention in this House on 
the 27th April. But I am sorry to state that 
over the last three months the Minister could 
not find time to answer that special mention 
about the grievances of cotton growers. I am 
very much afraid that ilf this attitude of the 
Government continues there is no reason why 
should not we feel that cotton growers are 
neglected. . . (Time bell rings) We feel that 
they have not got any long-range program, me 
or long-range vision about the textile policy. I 
appeal to this House, through you. Sir, to 
plead with the Minister to see that something 
is done as far as the textile  policy  is  
concerned.  Thank  you. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Mr. Vaghela. 8—10 minutes. 

SHRI SHANKER SINH VAGHELA 
(GUJARAT): Mr. Vice-Chairman, Sir, in the 
statement, in paragraph 2 the Minister says: 

"I would, however, like to share with the 
House Government's serious concern about 
the increasing losses of NTC. Over the 
years NTC has incurred...." 

I say. Sir, the Government is not serious at 
all. 

"Over the years NTC has incurred a 
cumulative loss of Rs 1331 crores and 
during 1987-88 the net loss is 6f the order 
of Rs. 266 crores. The present trend is 
disquieting and points towards  further  
increase  in   losses." 
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Sir, this NTC, National Textile Corporation, I 
say IS 'National Textile Corruption'. I here 
demand CBI inquiry into the conduct of 
officers, especially 'he concerned NTC 
Chairman, all Directors and the whole textile 
secretariat. All this loss is due to 
mismanagement and due to corrupt practices. 

In paragraph 3, the Minister says: 

sick textile mills characterised by 
obsolescence of machinery, excess labour 
force, bad management practices and so on 
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SHRI RAM  NIWAS  MIRDHA:     Mr. 
Vice-Chairman, Sir, the Call Attention 
Motion was primarily regarding the proposed 
amalgamation scheme for the NTC units, but 
the discussion has become much more wider 
because the hon. Members are of opinion, 
and rightly so, that the textile industry 
occupies a very important place in our 
national economy, and therefore, the various 
aspects of the textile scenario in the country 
were brought up. The Textile Policy of 1985 
was criticised. It was said that it should be 
abandoned and scrapped. Interests of the 
cotton growers were mentioned, lnterests of 
powerlooms were also mentioned. Interests 
of the labour in organised sector were also 
mentioned. This shows the complexity of this 
industry which, at the one end, has foe cotton 
growers and the Khadi or hand-loom sector 
and at the other end of spectrum is the highly 
specialised, capital intensive, vast textile 
machinery, the looms and  spindles. 

Sir, the Textile Policy of 19S5 was an 
attempt, as any policy on textile would be and 
has to be, to reconcile what sometimes appear 
to be conflicting interests in foe textile 
industry. Therefore the Textile Policy 
mentions what place the various components 
of the industry would have, what steps the 
Government would take to promote them and 
how to achieve the end which basically  is 
that the consumer should get cloth at 
reasonable price and of acceptable quality. 
After all, it is he whom we have to consider 
in the ultimate analysis. From this point of 
view, the Textile Policy has not fared as 
badly as was made out. I can positively say 
that it has achieved some very positive results 
since 1985. Production of cloth has increased. 
There is stability for the consumer in  textile  
prices.     Priccs have 

increased only marginally. I do not think there 
is any other consumer commodity where the 
prices have risen so slightly during the three 
years that the Policy has been in existence. Per 
capita availability, though slightly lower this 
year because of drought last year, has also 
increased during the three years. Exports have 
increased. And from this point of view, these 
parameters lead us to the conclusion that the. 
Textile Policy has, by and large, succeeded. 
But still, since the textile scenario changes 
very fast and there arc demands from various 
sections of the House representing various 
sectors of this industry that the policy should 
be reviewed, the Government has appointe a 
Committee under the chairmanship of Shri 
Abid Hussain which is going to look into it. 
All interests are represented in that. A meeting 
of the Committee has already been held and 
the Committee has split into certain groups, 
certain committees and they are preparing 
reports and the Chairman of the Committee is 
fully seized of the matter and he is Ex pected 
to guide the deliberations in a very meaningful 
way. I do hope that these deliberations of this 
Committee would lead to some positive 
conclusions which mig'ht help the industry 
and its various constituents to prosper. 

Now we come to NTC proper and the 
present policy of amalgamation which is being 
discussed here. The NTC was formed to take 
over sick textile mills. The textile industry 
suffered because of various reasons, the most 
important reason being that the mill owners, 
instead of earing for the health of their mills 
and the industry as a whole, siphoned off funds, 
may be legally, into areas other than  textiles, 
Instead of strengthening and modernizing these 
mills, they abandoned them and went into other 
areas of industrialization. They had greener 
pastures there which attracted them and they 
went and started those industries. 

SHRI  GURUDAS  DAS  GUPTA:   But 
how --- {Interruptians) ------  

THE        VICE-CHAIRMAN        (SHRI 
JAGESH  DESAI): Not now. 
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SHRI GURUDAS DAS GUPTA:     He 
is giving a certificate about siphoning of the 
(funds. 

THE        VICE-CHAIRMAN        (SHRI 
JAGESH DESAI): He is not yielding 
(Interruptions)   . .: 

SHRI GURUDAS DAS GUPTA:   Is it 
a character certificate? It is very unusual of  a 
Minister   . . .   (Interruptions)   ... 

SHRI V. NARAYANASAMY: Through 
the normal  channel. 

SHRI GURUDAS DAS GUPTA: What 
normal channel? It was by making the 
industry sick, and the Minister is saying it is 
legal. 

THE VICE-CHATRMAN (SHRI JAGESH 
DESAI): He has not said like that. He said, 
"Maybe legally" .. (Interruptions) . . .I have, 
heard the words. . . (Interruptions) .... 

SHRI RAM NIWAS MIRDHA: Sir, the 
point I am making is this, that it is a 
traditional, old, industry and since new 
industrial pastures were coming up, they ah 
ndoned their interest in these mills and went 
to other areas. That is the basic point I was 
making. That is one reason why this industry 
got sick and the Government stepped in to 
protect the employment, for social 
objectives—which were mentioned—for 
strengthening the economy and for serving 
public interests in a larger way, md took over 
these mills so that they could be run 
meaningfully. It should be clearly understood 
that when these mills were taken over, they 
were non-viable and sick. This fact has to be 
kept in mind. Over the years, things in the-
NTc have improved, and I will give you some 
facts and figures. So, it is not correct to say 
that after nationalization these conditions 
have not improved. I will take two figures of 
1975-76 and 1987-88. 

Production value of nationalised mills, 
1975-76. Rs. 225 crores: 1987-88. Rs. 749 
crores. Sales realization of cloth per metre, 
Rs. 21- in 1975-76; Rs. 6.56 in 1987-88. 
Sales realization of market yarn, per 
kilogram, 1975-76, Rs. 12.27; 1987-88, Rs, 
39.31. Similarly, the spinning  productivity 
has  increased,     spinning 

utilization has increased and weaving uti-
lization has increased. But in a fast-changing 
technological situation many things happen 
which, sort of, came in the way of progress of 
the NTC—a lot of new mills coming, new 
technology coming and the whole phenomena 
of the powerlooms, which 1 have mentioned. 
It is a really very important and significant 
development How they started, legally or 
illegally, is a different matter. But, over the 
years they have come to occupy a very 
important position in textile production with 
the result that 50 per cent of the country's 
cloth production comes from the power-loom 
sector. Handloom sector has slightly increased 
its production and the organized mills sector 
has declined. So, this appearance of the 
powerloom sector which has provided cheap 
cloth in many ways, which is not burdened 
with a lot of taxes, organized labour and 
things that go with this and many other basic 
advantages that the decentralized sector has, 
has come to occupy a position where mills in 
the composite sector are not able to compete 
with, and the same thing happened with the 
NTC. Therefore, because of the overcapacity 
in the country as a whole, because of the 
spinning and weaving capacity increasing and 
tastes of people changing, NTC could not 
invest as much as it should have or, at least, as 
much as was necessary to keep up with the 
changing textile scenario, technology and 
other ways. That is why it started making 
losses and it came to such a situation. 

I have quoted the figures of the accu-
mulated losses, which stand at Rs. 1,331 
crores. This year, 1987-88, they stand at Rs, 
266 crores. The loss is high because of high 
cotton prices. That is one big factor which  
commands our attention. 

T will give some e'xamples to see how 
much we are losing actually in some of the 
mills, If we keep the mills closed and pay the 
wages with labour sitting at home, we will be 
making less losses. There cannot be a more 
unsatisfactory situation. I am just taking at 
random. Victoria Mills at Kanpur loss is Rs. 
833 lakhs and wages Rs. 685 lakhs. Total 
sales realisation   of   the   product   which   
they   sold. 
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in the market—we call them their income— is  
Rs.   478   lakhs. 

SHRI GURUDAS DAS GUPTA:     He 
is passing everything on the workers. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI); Please. He is giving the facts. 

SHRI RAM NIWAS MIRDHA: The 
House must know the facts. They can 
interpret it in any way they like. I don't 
mind. 

SHRI   GURUDAS   DAS GUPTA: It 
is all because of their wrong marketing 
policy. 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): Mr. Gurudas Das Gupta, this is  not 
the      way. The  Minister    is giving figures.    
You may disagree    and interpret it in any 
way you like.    But you  cannot  stop  the  
House  from   having the  facts  and  figures  
on  it.   (interruptions)   He   is   giving  
figures  on  sales and  he is giving figures  on 
wages. 

SHRI RAM NIWAS MIRDHA: The hon. 
Members may like to hear the Calcutta 
situation. Central Cotton Mills, Calcutta—
sales realisation is Rs. 243 lakhs and wages re 
Rs.   395 lakhs. 

- SHRI GURUDAS DAS GUPTA: Who 
is responsible for such a state of affairs? 

THE VICE-CHAIRMAN (SHRI JAGESH 
DESAI): That question you ask afterwards. 
Let him give the facts and figures. 

If he misleads the House, we have every right 
to intervene. 

SHRI RAM NIWAS MIRDHA: I am 
merely sharing with the House the facts and 
the House must know. The hon. Members 
might interpret it in any way they like. Please, 
I am not blaming the labour alone for this. I 
am merely saying that for historical reasons 
and for some other policies we are saddled 
with the labour whose cost is much more than 
the value of production. That is what I want to 
say. I share the responsibility because of lack 
of modernisation and you share the 
responsibility because management is 
insufficient. I do not deny it. But a very 
important aspect is that one-third of the NTC 
production value just goes to cover wages. 
You see even some of our mills in the South 
are doing very well and are earning profits. 
From efficiency point of view and from other 
points of view they are working very well. 
There also labour has contributed to this I am 
the first to concede it. Why do hon. Members 
draw conclusions in such a short way? It is the 
whole amalgam of the situation which I want 
to place before the House and the House has a 
right to know that for various reasons, one of 
which is the high cost of labour, which we 
have been trying to rationalise and reduce, this 
is all happening. Then again because of lack 
of modernisation, managerial inefficiencies, 
these are happening. I have admitted right 
away. In regard to managerial inefficiency in 
124 and odd mills, nine subsidiaries and one 
holding company, admit right away that we 
find it difficult to man all the posts at a 
particular time. Our procedure of selection as 
in any other sector of industry is such that if 
there are hundred mills they will also be 
facing the same problem. Therefore, one of 
the 
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reasons for amalgamation apart fromi labour, 
about which I will come to, a little later, is 
that if we can reduce the managerial cost, we 
can tide over the difficulty. There are mills 
across the road. For example there is one mill 
on this side Of the road, there is another on 
the other side of the road. There are four to 
five mills in a couple -of kilometres distance. 
So, a rational approach should be to have 
amalgamation without touching the labour. 
This is the top line of everything and this is 
the bottom line of everything. So, if for better 
management, you can amalgamate some units 
which are just face to face with each other, 
which are geographically suited at \ a certain 
sitaution, I do not think it is a wrong 
managerial proposal. These are the figures 
that we have given because we want to have 
an open dialogue on this. We do not want to 
hide anything. We do not do anything on the 
sly or wait and do somehting behind. We 
discussed it with various Governments, with 
the West Bengal Government, the Chief 
Ministers, the Labour Ministers in Maha-
rashtra, with the Chief Minister and his 
Officers, the trade unions and to everyone we 
have told our plan. They gave us some 
counter suggestions. If you can-no' do this, 
why don't you do this? Therefore, the whole 
dialogue is going on with them. When T said 
no decision has been taken, this  is  what I  
meant. 

As regards reduction of labour strength, 
in the textile policy itself it is clearly men-
tioned that some mills, which cannot be 
made viable, will close. Here again we are 
not interested whether mills run or , not; we 
are interested in the welfare of the labour.      
The textile policy says.... 

SHRI GURUDAS DAS GUPTA:  Was any  
study   made      regarding      viability? * 
(.Interruptions) 

THE VICE-CHAIRMAN (SHRI JA. 
GESH DESAI); Let him complete first. 
Then ask. 

SHRI  RAM  NIWAS MIRDHA:     Our 
research associations have done it. 

SHRI GURUDAS DAS GUPTA: Then 
give the report. 

THE VICE-CHAIRMAN (SHRI IA-GESH 
DESAI): You may not respond to him. 

SHRI RAM NIWAS MIRDHA: So, what I 
wanted to say was that the textile policy itself 
envisages a situation when some mills will 
close. And the same policy says what 
consideration we will have for labour. For that 
a special dispensation has been laid down for 
the labour and the mills have been closed by  
way  of.... 

SHRI KAMAL MORARKA: Sir, I am on a 
point of order. 

SHRI RAM NIWAS MIRDHA; I am not 
conceding. 

SHRI KAMAL MORARKA: Point of order 
is not of your choice, whether you concede or 
not. Sir, this is a Calling Attention notice on 
the NT/C. A statement was circulated and read 
out by the Minister. We have all taken part. 
Now, he is replying to the Calling Attention 
notice. What he is actually doing is that he is 
introducing new facts as a result of which 
members are getting perturbed and disturbed. 
He cannot introduce new facts. He must answer 
the points raised by the members. I can give 
you an example (Interruptions). 

THE VICE-CHAIRMAN (SHRI IA-GESH 
DESAI): I have heard you. You -can   continue  
now,   Mr.   Mirdha. 

SHRI RAM NIWAS MIRDHA; Are you 
satisfied, there is no point of order? 

So, what I mean to say is thnt in the Textile 
Policy itself we have said what special 
dispensation we will have in regard to the 
labour and apart from the statutory dues, the 
Government of India will give them 75 per 
cent of the wages for the first year, 50 per cent 
for the next year and 25 per cent for the third 
year. Similarly all these things liavs been said 
in the Textile Poticv usert. In the NTC also we 
have been following what  you   call   a , 
voruntary     retitenrent 
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scheme—this is nothing new—again with the 
consultation with the labour. There is no 
compulsion in this: there is no compulsory 
retrenchment in this. This is the same spirit 
with which we want to continue and work 
with the amalgamation scheme. It is open to 
everybody. We would see that we discuss with 
them and come to a sitaution when at least by 
some reorganisation the rest of the NTC could 
be saved and made much more viable. 

A number of detailed points were raised. 
Some of these points have been raised by the 
ton. Members through letters and some during 
question Hour also. I will briefly mention 
them. But one thing I would like to say is that 
some hon. Members have made some personal 
references to individual officers of the NTC 
and of the Government. I think it is not in 
consonance with the rules of procedure in this 
House or the practice that is followed  in this 
House. 

[The    Vice-Chairman  (Shri  Satya     Pra-
kash Malaviya) in the Chair] 

SHRI GURUDAS DAS    GUPTA:  Sir, I am 
on a point of order.   While discussing the non-
viability and losses of NTC, I have    
categorically levelled charges    of corruption     
and     mismanagement,     and while   levelling   
the   charges  of   corruption  and  
mismanagement,     I have cited some concrete 
cases. They are all within the rules. It) is quite 
within the purview of the   rule.     I   cited   
concrete   cases   while we are discussing 
viability and non-viability, existence and     
non-existence,    profit and loss of the 
company.      It cannot be out of the rule.      I 
would like the Minister not to avoid the issue. I 
would like to know whether he is prepared to    
enquire into  all  the  charges that I have 
levelled against his Officers and his 
administration specifically. I say because of   
them   the NTC has been looted. 

THE      VICE-CHAIRMAN (SHRI 
SATYA PRAKASH MALAVIYA): : Mr. 
Guriidas Das Gupta, are you making a point 
of order or are you making a speech?    
(Interruption). 

SHRI  GURUDAS DAS  GUPTA;   He 
is beating about the bush. Let him say 
straight ---- {Interruption).. 

SHRI V. NARAYANASAMY:     Sir, is it 
a point of order? 

THE      VICE-CHAIRMAN (SHRI 
SATYA PRAKASH MALAVIYA): It is not a 
point of order. I have already ruled it out. 

SHRI V.    NARAYANASAMY:  It is a 
point of disorder.    (.Interruption) 

SHRI RAM AWADHESH SINGH: Sir, 
how do you say that it is not a point of order? 

THE      VICE-CHAIRMAN (SHRI 
SATYA   PRAKASH  MALAVIYA):   You 
cannot  challenge  my ruling. 

Our Rules of Procedure lay down how 

allegations should be made and should not be 
made. I am not going beyond that. I am merely 
pointing out that some of the things should not 
have been done because of the Rules of 
Procedure and the Convention of the House. 
These are not done. Officers are not mentioned 
by names. First, a notice has to be given by the 
hon. Member who is going to speak.   Nothing 
of this sort has happened. 

SHRI GURUDAS    DAS GUPTA: You 
are protecting the corrupt officers. 
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SHRI     GURUDAS     DAS     GUPTA: 
That is for the Chair to decide.  . . 

. .. (.Interruptions) ... 

SHRI RAM NTWAS MIRDHA: That is 
why, I am submitting it to the Chair itself. As 
regards the specific instances, the hon. 
Member has written to the Prime Minister as 
well as to me and whatever he would write, 
we would reply in a proper way. Everything is 
enquired into. We have built up a reasonble 
good vigilance set up. The CBI has also been 
involved. We are very keen that vigilance 
cases are dealt with in a Proper way. I can 
assure the House that this aspect of the NTC 
is being strengthened day by day and 
whatever instances are given in a concrete 
way would be... (Interruptions).    .    . 

SHRI   GURUDAS   DAS   GUPTA;     I 
have placed everything before the- House. 
(Interruptions)     .   . 

SHRI RAM NTWAS MIRDHA: If you 
write to me separately  I will do that. 
(Interruptions)... You have already written to 
me about some of the matters. 

SHRI GURUDAS DAS GUPTA: 
What about the export deal? (interrup 
tion), i 

SHRI RAM NIWAS MIRDHA; What 1 
mean, Sir, is that there are so many points 
which can be raised by way of questions and I 
can answer any type of questions on that 
score.   (Interruption) 

SHRI GURUDAS DAS GUPTA: The NTC 
will be losing Rs. 9 crores because of the 
export . . .(Interruption) What about the 
export deal? 

SHRI RAM NIWAS MIRDHA: Ask a 
separate question.   Give notice. 

SHRI GURUDAS DAS GUPTA; Why 
separate question? You are exporting 17 
million metres of cloth to foreign countries .   
(Interruption) 

THE VICE-CHAIRMAN (SHRI SATYA 
PRAKASH    MALAVIYA):    He 
may be right.   (Interruptions)   .   .   . 

SHRI GURUDAS DAS GUPTA:  The 
Minister is not replying. 

THE VICE-CHAIRMAN (SHRI SATYA 
PRAKASH MALAVIYA); Now, we take up 
the Prevention of Corruption Bill,     1987.     
Shri   Kailash   Pati   Mishra. 

(Interruption) 

SHRI  GURUDAS  DAS   GUPTA:* 

THE VICE-CHAIRMAN (SHRI SATYA 
(PRAKASH MALAVIYA): It will  not go on 
record. 

THE VICE-CHAIRMAN (SHRI SATYA 
PRAKASH MALAVIYA); Will you please 
take your seat, Mr. Ram Awadesh  Singh:   
(Interruption)... 

SHRI SUKOMAL SEN (West Ben. gal): 
Sir, the Minister has made a long speech but 
the main points have not been properly 
answered (Interruptions) ... I would like to 
have clear answers on two main points. 

. . . (Interruptions). . . 

*Not   recorded. 
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SHRI KAMAL MORARKA;     Here is 
the biggest scandal of the country. The 
Minister* admits in the House that Rs. 250. . . 
(Interruption)    .    .    . 

THE VICE-CHAIRMAN      (SHRI 
SATYA PRAKASH MALAVIYA): Nothing 
will  go on record. 

SHRI  GURUDAS DAS  GUPTA:* 

THE VICE-CHAIRMAN (SHRI SATYA 
PRAKASH MALAVIYA): You cannot force 
the Minister. (Interruptions). 

SHRI  RAM   AWADHESH     SINGH:* 

SHRI  KAMAL  MORARKA:* 

THE VICE-CHAIRMAN (SHRI SATYA 
PRAKASH MALAVIYA): Mr. Kailash Pati 
Mishra will speak on Corruption  Bill. 

SHRI  GURUDAS  DAS  GUPTA:* 

SHRl  KAMAL  MORARKA:* 

SHRI   RAM   AWADHESH      SINGH:* 

THE VICE-CHAIRMAN (SHRI 
SATYA       PRAKASH MALAVIYA): 
Mr. Ram Awadhesh Singh, Mr. Das Gupta 
and Mr. Moraka, please take your seats.. I 
request you to take your seats. 

SHRI SUKOMAL SEN : I have a point of 
order. The point of order is this. 

SHRI PAWAN KUMAR BANSAL: I have 
a point of order. Mr. Vice-Chairman, please 
listen to me. 

 

SHRI SUKOMAL SEN: Sir, my point is 
this. I have 'heard the long speech. He has not 
touched the main point. He has gone around. 
He has said that that amalgamation scheme 
has not been finalised. He has spoken in 
favour of amalgamation. My point is, if the 
amalgamation is implemented, what will 
happen to the workers Who will be rendered 
surplus? (Interruptions). Will the Government 
accommodate all these workers in their NTC 
mills? We have raised many points of 
corruption. Will the Minister assure the House 
that there will be a thorough probe into this 
matter and that he will place the report on the 
Table of the House ? (Interruptions) 

SHRI A. G. KULKARNI: Sir, I would like 
to submit this, through you, to my friends 
opposite. The Minister has categorically 
stated that wherever there are complaints  
against  officers,  he   will  look 



209 Prevention of [11 AUG.   1988] Corruption Sill, 1987 210 

 
into therm. Hon. Members are expected to 
write to him. He will enquire into them. He 
has got an excellent vigilance arrangement 
with the NTC. Secondly if my hon. friends 
had listened to the reply of the hon. Minister, 
they would not have raised these points. He 
has completely dealt with the Textile Policy 
on the NTC amalgamation scheme and he has 
stated that the scheme is still not im-
plemented. It is under consideration. It is for 
my hon. friend, the smart, young, boy like 
Mr. Morarka to understand.      He   is   failing   
to   understand. 

 

 
SHRI A.G. KULKARNI: I will defend 

what is defendable; I do not defend what is 
undefendable. 

SHRI KAMAL MORARKA: We wvnt one 
assurance from the Minister that no 
Government land will be sold. 

SHRI GURUDAS DAS GUPTA: I raised a 
number of points. I gave a concrete case. I 
wanted to know why the Government entered 
into a foreign deal with a foreign country 
which would mean a loss of Rs. 9 crores to 
our country. This is not about a person or a 
Minister. Why should he not answer that? 

SHRI H. HANUMANTHAPPA (Kar-
nataka): We are discussing a Calling At-
tention. It is not a question-answer session. 
Even, for questions the Ministers seek 
advance notice so that the Ministers can come 
thoroughly prepared with the information. 
The purpose of a Calling Attention is to call 
the attention of the Minister to the various 
aspects of a problem or situation with all of 
which he might be ready or he might not be 
ready. During the discussion various points 
come up and the Minister will study them and 
look into them. It is not always possible  for  
the   Minister  to  react  then 

and there on the floor of the House in, 
response to all the questions; he will have to 
get the points examined, inquired into. 
Therefore, we cannot convert this into a 
question-answer session. The Minister's 
answer may be satisfactory or may not be 
satisfactory. The idea is you draw the attention 
of the Minister through your points and 
questions to the lapses and lacunae and the 
Minister will study them and take necessary 
action. He cannot straightway react positively 
or negatively on the floor of the House. You 
have brought it to the notice of the Minister 
and he has taken cognizance of the points 
raised (Interruptions) 

THE        VICE-CHAIRMAN        (SHRI 
SATYA       PRAKASH       MALAVIYA): 
Nothing will go on record. 

SHRI   H.   HANUMANTHAPPA:   The 
Chair  has  already  called  the  next  item. .. . 
(Interruptions) ... 

PREVENTION O FCORRUPTION BILL 
1987—Contd, 

(At  this stage   some  hon.  Members left the 
Chamber.) 


